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ORIGINAL ARPLNeNO 	OF 1996 

Ti.NSFi AL-LN., O0 	OF 19/9f5 

CONtFJAPT 1PL/110. 	OF )95 IN 	NO. 	) 
OF/1995 (IN 	NO. 	) 

I6L SO4 	 O 1995 (IN 	NO.. 	) 

•0 VS4  

ti....., 	I •,. .':. 	 RESPONDENT(S) 

For the 	1icnt(S) 

Mr, 	- 

Mr. 
Mr 4  

For the Re spone nt(s) 	Mr. 	 / 4-U 
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• OFFICE NOT E 	 ET E 	 - 	
ORDER 

404554 

I 

Heard Mr.J.L. 8arkar for the appli-

cant(unlisted). 
Prima facie the denial of TA appears 

to us unjustified. 1  The questipn need 
.crutinyl attk5k the order,dated 

2th Dber 1995 Mr.arkar states 

that it was received on 10-1-96. Unfor- 

tunately the application is moved todayr 
'.bSvingno time to issue notice to the -. 

respondents for any interim relief or 

or extension of joining time beyond 

22-1-96. We have however do nc*preclude 

.~fori requesting directj, to 

the authority which has issued the. 
impugned order to permit the mabers 

to join little late. This however is not 

our judicial direction&. 
The Union has raised a wide question 

about correctness of the reason for 
reduction of workload in the Northeastern 
Region. Issue notice to the respondents 
to show cause as to why the O.ka be not 
admitted and such interim relief as 

a#t4(. -dL/--4t 
may be C .i'derád justify may not be 
granted. Returnable on 6-2-96. Liberty 
to applicant to get the notices issued 
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19-1-96 1by speed poSt at appliQant's cost if so 
• 	 desired. 
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6-2'-96 

tlr9 5arkar tg. rnove office objec-

tio$withi two weeks, due to amend. 

Mr.9.SharTQa Addl.C.G.S.Co seeks to appear 

for the respondents. Apperance is noted. 

However notices to be issued directly to 

the reèpondents. 	 - 

Member ; 	 Vjce-.Chajrman 

Mr.J.L.Sarkar and Mr.M.Chanda for 

theapplicant are present. M,r.G.Sharma 

)iddl.C.G.S.C* for the respondents. 	- 

Adjourned for admission on 13-2-96 

before Division Bench. 
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H er 

0 

Mr.J.L.Sarkar.for the applicant. 

IMr.'.harma Addl.C.G.S.C. for responcien 

8aran, Scientific Offier-SE 

lDeptt, of  Atomic Energy. Shil3.ong-11 is 

present, Mr.G.Sarma Addl.C.G.S.C. opposes 
I 

 

the application on the ground that clause 2 

4(d) of añnexure'. 4* clearly provides that 

T.A.is not admisib1e. Mr.Saran additionally 

stated that the applicants are provided 

empibyinent where aorkis available to avoid_J  

retrenchment on htunanatarian ground and 

therefore the claim for T.A. cannot be 

• legally made in view of the condition o 

the temporary status. 	. 
Mr.Sarkar stated that; in the light 

of our àbèr,atjon dated 19-1-96 the 
joining time has bétv extended. The only 

question then survives is relating to 

entitlement of T.A. 
The O.k. is admitted. Issue Notice to 

Respondents. 8 weeks for Written Statement 
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	 O.A.11/96 

O.A. adjourned to 004-96,. 

Vjce..Chajrman 

Learned Addl.C.G.S.0 Mr G.Sarma is 

present for the respondents. Written 

statement has been submitted. Case ready 

for hearing. 

List for hearing on 10.6.96. 

0 	0 
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M  I I 
Olt 

Learned counsel Mr. MChanda for the app1ic& 

Mr. C.Sarma, Addl. C.G.S.C. for the responqer 

I 
Written statement have been submitted. Case/ 

ready for hearing. 

List onlO.7.96 for har'ing. 

Member (J) 	 Member(A) 

G.Sarma, Add1 -CSa-, oz 
the ent 

List for hearing on 896. 

pg• 	 •-• 
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5-9-96 	 Learned counsel Mr.M,Chanda for the 
applicant, Learned Adi.c.á.s,& i'r.G,Sarma 
for the respondents. 

List for hearing on 4-10-96. 

7-8-96 	Learned counsel Mr.M.'handa for the 

applicant. Learned ddl.C.G.S.C. Mr.G. 

barma for the respoidents. 

Hr.M.%anda submits rejoinder and 

copy thereof served on learned Addl. 

C.G.S.C. Mr.G.arma. 

List for hearing on 5-9-96. 

Member 

lm 

'1 

4-10-96 

ira,, 

fI4 fO 

z. 

MEó 

Mr.M.Chanda for the applièant. 

LIst for hearing 	26-11-96. 

Me 

7 	 18.3.97 	 The case is ready for hearing. List it 

for hearing on 2.5.97. 

Mem er 	 Vice- airman 

• 

nkm 

J-7 
 

2.5.97 	Left over. List on 

hearing. 

Member 

trd 

18.6.1997 for 

Vice-Chairman 

?,2b 
 ! 
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19-6-97 	Learned counsel MrM.Chanda 

submits that Mr,J.L.Sarkar counsel for 

the applicant was in-charge of this case 

is ipdisposed and therefore he prays - for short adjournment Mr.G 5arma Addl 

	

- 	 C.G. S.C. has no objection, if short 
ad)ournrnent is granted. Pray,er a11ieà. 

	

/1 	 Liston I-7-'-97 for hearing. 
dyJ4Ø 

1 4 
Member , 	 Vice_Chairman 

3&6 	 liii 

97T 

	

1-7-97 	 Left -over. List for hearing on 

	

YF 	 25-8-97. 

ve 

C 

Member 	 Vice-Chairman 

ha 

	

11-9-97 	Case is otherwise ready for hearn. 
H 	 Let this case be 1istd for hearing on 

1112-97 

	

• 	 inber 	 Vice-Chairman 

• 11-12-97 	Case is oth ready for hearing. Let 
• 	 this case be listed for hearing on 

16-2-98. 
1 61 

Vice_Chairman 

74--- - r 
\ 	--- 
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oJ 

18.2.98 	 The case is otherwise ready 

for hearing. List it for hearing on 

Member 	 Vice-Chairman 

nkm• 	 . 

28.5.98 	Let 	this 	case 	be '.Listèd 	tor 

hearing alongwith other similar matters 

on .  4.6.98. 

Member 	 Vice-C irman 

nkm 

-t 

/?21c:C 

2\ 

L 

26.6.98 Mr M.Chandao learned couisel for the 

applicant prays for a short adjournment. 

Mr G.Sarma.learned Addl.C.G.S.c has 

no objection. Prayer al lowid. 

Mat on 3.7 .98 for hearing. 

Menther 	 . 	 Vice..Clja rrnan 

2• 

	

3.7.98 	 On the prayer of Mr G. Sarma, 

learned Addl. C.GS.C.., the case is 

adjourned for.two weeks. Mr J.L. Sarkar, 

A~ _  n6 	 learned counsel for the a.ppliant, has 

no. objection. List it on 21.7.98. 

• 	Member 	 Vice-Chairman 

nkm 	 I  
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O.A.No.11/96 

yate ( 	 Order ofthé Tribüña 

On the prayer of the Mr J.L. 

Sarkar, learned counsel for the 

app4icant, this  case is adjourned till 

28.7 .98. 

21.7.98 

nkm 

28 .7 .98 

pg 

( 

17.8.98 

trd 

31.8 .98 

/, 	r• 

4/ 

Meml5er 	 Vice-Chairman 

On the prayer of Mr M.Chanda,learned 

counsel for the applicant the case is 

adjourned to 17.8.98. 

Member 	 Vice-Chairman 

On the prayer of Mr. S.Ali, 
learned Sr.C.G.S.C. this case is 
adjourned till 31.8.98. 

List on 31.8.98. 

Member 	 Vice-Chairman 

II 

On the prayer of Mr G.Sarma,learned 

AddII.C.G.S.0 the case is adjourned to 

14.9.98 for taking instructions. 

Member 	 Vice-Chairman 

ri 

pg 

14.9.98 	Mr G.Sar.rna,learned Mdl .C.G.s.0 
cin 

submits that/bIna. afttempt shall be made 
to settle the matter and prays for adjou-
rnmerit. ton 

2.11.1998 for 

pg 	Member 	 Vi. e c rman 
- 
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N,tes of 41 Registy' 

tale, 

t '1 

cDate 	 '.;Order or'thTri ña  

2.11.98 Division Bench is not vailable. 

List on 2,5,11998 for earing. 

Mmer 

pg  

25J1.98: Present: Hon'ble Mr J stice D.N. Baruah 
Vice-Chairma 

Hon'ble Mr G.L. Sanglyine, 
Adnhinistrati e Member 

On the prayer £ Mr J.L. Sarkar, 

learned counsel for the applicant the 

case is adjourned ti 1 1.12.98. 

Member 	 Vice-Cha rman 

nkm 

1 .12.98 	1 	On the praye of Mr. J . L. Sarkar, 

ilearned counsel ppearing on bthalf 

Of the applicants the case is adjourned 

till 28.12.1998. 

Fix it on 28. 2.98. 

Q~ 
ViLn M66- 

trd 

4- 
'Member 

nkm 	I  

H 28.12.9 
	 On the p/rayer of Mr G. Sar 

learned Addi. C.G.S.C. the case 

adjourned till 6.1.1999. 

Vic-Cha 

-- . 



O.A.No.noflg96 

6.1.99 	Heard learned counsel for the 

8 / V  parties. Hearing concluded. Judgement 

delivered in the open court, kept in 

separate sheets. The application is 

disposed of. No order as to costs. 

r 

Member 	 Vice-Chairman 	V  

trd 

_ 	 V 	 V 

V 	 V 	 V 

rA 
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CENTRAL AD MIN ISTRAT WE TR IBUNAL 

GUJAHAT I, BENCH : GU'.JAHAT L5 

O.A.. No. 11 of 1996 

Date of decision 

North Eastern Region Atomic Minerals 	PET IT lONER(S) 
Workers' Union & Ors. 

Mr. M.Chanda 	
0 ADV(ATE FOR THE 

PET IT lONER (S) 

VERS USS 

Union of md ia & Ors. 	
POND 

Mr. B.C.Pathak, Add1.C.GS.C. 	 ADVOCATE FOR THE 

RESPOILENT(S) 

THE HON'BLE 	MR. JUSTICE D.N.BARUAH,VICECHAIRMAN. 

THE HON'BLE 	SHRI G.L.SANGLINE, 'ADMINISTRATIVE MEMBER. 

1. Whether Reporters of local papers may be allowed 
to.see the Judgement? 

2, To be referred to the Reporter or n&t? 

Whether their Lorçlships wish to see the fair 
• 	 copy of the Judgement? 	0 	

0 

Whether the Judgement is to be circulated to - 	the 'other Benches? 

Judgement delivered by Hon'ble Vice-thaian. 
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CENTRAL ADMINISTRATIVE TRIBUNAL  

GUWAH/TI BENCH 

Original Application No. 11 of 1996. 

Date of Decision: This the 6th day of January,1999. 

Hon'ble Mr. Justice D.N.Baruah, Vice-Chairman. 

Hon'ble Shri G.L.Sariglyine, Adminisrative Member. 

North Eastern Region Atomic 
Minerals Workers' Union, 
Regd. No. 79 dated 19.5.92, 
Affiliated to Regional Co-ordination 
Committee, A.M.D. Complex, 
P.O. Assam Rifles, Nbngmynsong, 
Shillong-793011. 

Shri Nandan Shah, 
S/o Late Tara Shah, 
resident of Nongmynsong, 
General Secretary, 
North Eastern Region Atomic Minerals 
Workers' Union, A.M.D.Complex, 
P.O. Assam Rifles, Nongmynsong, 
Shillong. 

Sri Gopal Rai, 

Son of late Tiken Ral 
resident of Nongmynsong, 
President, North Eastern Region 
Atomic Minral Workers' Union, 
A.M.D. Complex, P.O. Assam Rifles, 
Nongmynsong,Shillong 	 . . .Applicants 

By Advocate Mr. M.Chanda. 

-versus- 

Union of India, though the Secretary 
to the Govt. of India, 
Deptt. of Atomic Energy, 
New Delhi. 

The Chairman, 
Atomic Energy Commission, 
Bombay 

The Chief Administrative and 
Accounts Officer, Deptt. of Atomic Energy, 
Atomic Minerals Division, 
Hyderabad-6. 

0 	 Contd ..... 

4: 



: 

-2- 
	

ILE 

4. 	The Regional Director, 
Govt. of India, 
Deptt. of Atomic Energy, 
Atomic Minerals Division, 
North Eastern Region , 
Shillong 	 Respondents 

By Advocate Mr. B.S. Basumatary, Addi. C.G.S.C. 

ORDER 

BARUAH J.(V.C.). 

This application has been filed by an Associa-

tion 4  namely 1  North Eastern Atomic Mineral Workers' 

Union alongwith the President of the said Union 

and one affected person. 

The grievance of the applicants is that 

the applicant Nos. 2 and 3 had been transferred 

to Hyderabad not in the interest of public service 

but for an oblique purpose. 	In paragraph fl7 of the 

written statement the respondents have stated that 

the transfer was necessary as certain projects had 

already been closed down and there was dearth of 

casual worker and in order to help these applicants 

some of 	the 	members of 	the 	applicants Union have 

been transferred 	to Hyderabad. 	However, the same 

has been disputed by the counsel of the applicant. 

We have heard. Mr. Chanda, learned counsel 

appearing on behalf of the applicant and Mr. B.C.Pathak, 

learned Addi. C.GS.C. Mr. Chanda •submits that the 

transfer was by way of punishment. In fact1  immediately 

after the transfer of the applicants, certain workers 

of casual nature had'- been brought in their place from 

Contd... 
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other region. According to Mr. Chanda, it is sufficient to 

indicate that the transfers had been made for oblique 

purpose. On the other hand Mr. Pathak submits that this is 

not true. In fact, certain projects have been closed and 

the labourers working there became surplus, instead of 

retrenchment of those workers they have been accommodated 

by way of transfer. 

• 	On hearing the counsel for the parties we 

dispose of this application with a direction if a 

representation is filed within 15 days from today giving 

details of their grievances to the respondents, the 

respondents shall consider the same and dispose of the 

same by a reasoned order within two months thereafter. It 

is also directed that if the applicants seek any personal 

hearing, that may also be granted by the respondents 

before taking any decision. The respondents shall also 

consider the claim of the applicants for TA/DA as per 

rules. 

Considering the facts and circumstances of the 

case, we, however make no order as to costs. 

*(G.L.SANGLY 	 BARUAHT 
Administra ye Member 	 Vice-Chairman 

t rd 
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IN T E Cji'3TRAL ?DMINISTATIVE TRIBtJNAL 

GUIAHiTI BNCH 

An Application under Section 19 of the 
Adjninistrativ-e Tribunals Act, 1985. 

O.A. No:  

Sri Gopal Rai & Ors. 

Vs. 

Union of India & Ors. 

I N D E X. 

Sl.No. Annexure Particulars Page No, 

- 	. Application 1- 

2 -  - Verification 	- tLf 

3 1 O.M. dated 1 8.6.95 
Jtjq 

4 4, 	 Za,-2,b, Order dt. 20.12.95 

Filed by : 

Advocate 

e 3  

C51  K7'w n I 

1Orth !.Ster,) 1'eg!)1 
Ato Mineia l,  

Wori<ers Unjo, 
- 	 (Regd. N0 7(4) 

Sh!0 	793, 

\ 
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1. 	Particulars of the Aplicants : 

North Eastern Region Atomic 

Minerals WorkLmion, 

Regd. No. 79 dated 19.5.92, 

Affiliated to Regional Co-Ordination Committee 

A.M.D. Complex, 

P.O.Assarn Rifles, Nongmynong 

Shillorig-793011 

Sri Nandan Shah 

s/o Late Tara Shah 

resident of Nongmynsong 

General Secretary 

North Eastern Region Atomic 

Mineral Workers Union, 

A.N.D. Compex, 

P.O. Assam Rifles, Nongmynsong; 

Shi 1 long. 

Si1 Gopal Ral, 

Son of late Tiken Rai 

resident of Nongmynsong 

Presjdeflt,North Eastern Region Atomic 

Mineral TJorkers Union, 

A.M.D. Complex, P.O. Assam Rifles, 

Nongrnynsong, 

Shillong 	 ... . 

Applicants 

2. 	Particulars of the Reg 0 dents 

, Union of Ifldia, through the Secretary 
to the Govt. of India, 

Deptt, of Atomic Energy, Ministry of 
New Delhi 

Contd . . . P/3 

cp -:~~ 



1 
	 UP 

-.3- 

	
( 

2, The Chairman 

Atomic Energy Commission 

Bombay 

The Chief AdminIstrative and Accounts Officer, 

Gov -b, of India, Deptt. of Atomic Energy, 

Atomic Minerals DIv±5on 

Hyderabad-6 

The Regional Director, 

Govt. of India 

Deptt. of Atomic Energy 

Atomic Minerals Division, 

North Eastern Region 

Shillong 	 ondents 

3. 	Particulars for ichthJ ationis made. 

This application is made against the Off ice Order 

issued under letter No. AMD-19/15/93-95 - Adm.IV (Vo. III) 

dated 20.12.95 whereby 5 members of the Association who 

are working as casual Labourer (temporary status) are being 

transferred to Atothic Minerals Division (in short AMD), 

A Complex, Begumpet, Hyderabad for further assignment 

in C II Group r4.th stating any details as regard the 

new assignment at 1-lyderabad and also without stating any 

details as regard the terms and conditions of service in 

the new assignment and also without stating any details 

regarding what would be seniority position in the new 

assignment in the event of transfer is effected and 

Contd ... P/4 
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also against the clause II of the order dated 20.12.95 

where it is stated that no travelling allowance 	 is 

xxo entitled to the members of the Association who are 

now under order of Transfer for further assignment at 

Hyderabad from the AMiD Shillong. 

LImitation 

That the applicants declare that this application 

- 	is within the limitation prescribed under Section 21 of 

the Administrative Tribunals Act, 1985. 

urisdiction 

That the applicants declare that the subject matter 

of this application is within the jurisdiction of this 

Hon'ble Tribunal. 

Factscf the case 

6.1 	That the applicants are citizens of India and as 

such, they are entitled to all the rights, protections and 

privileges as guaranteed under the Constitution of India. 

6.2 	That thé apppljcant No. 1 is the Registered Union 

of casual Labourers (Temporary Status) serving under the 

Govt. of India, Deptt. of Atomic Energy, Atomic Minerals 

Division, Shillong. They are altogether 123 members of the 

said Associatjon/jon. The applicant No. 2 is the PresIdent 

of the said Association/union and serving as casual Labourer 

(temporary status) and applicant No. 3 is the General 

Secretary of the said Association/Union who is also serving 

as casual labourer (temporary status) under the Department 

Contd ... P/5 
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of Atomic Energy, Atomic Minerals Division, Shillong. That 

all the members of the said association are serving as 

casual labourers (temporary status) and posted in different 

places in the North Eastern Region1980 onwards and they 

joined on different dates in the department of Atomic 

Energy, Atomic Minerals Dijgj, Shillong. The said 

Associatiin/Union was formed 	the object to look after 
A 

the service conditions and welfare of the casual labourers 

serving under the department of Atomic Energy, Atomic Minerals 

Division. The said association/Union 	is registered under 

the relevant Trade Union Act, in the year 1992. 

6.3 	That members of the Association/Union are entrusted 

different permanent nature of jobs and they are working for 

a considerably long period continuously without any break 

and they are granted temporary status in tErms of the 

scheme issued by the Department of 

Govt. of India under Office Memorandum No, 41015/2/90-

Estt(C) dt. 10.9.93 and the temporary status is granted 

with effect from September 1993 to all the mebers of the 

aforesaid association/union and they are a-iso granted 

regular pay scale of Rs. 750-940 with the benefit of increments 

and other allowances. 

Acopy of the O,M. No. AMD/Accts/VII/93-95 dt. 

8.6.95 whereby the payments and other terms and conditions. 

of the casual labourers (temporary status holders) regulated 

is annexed as Annexure-1. 

6.4 	That while the applicants are serving under the 

Department of Automic Energy, Atomic Minerals Division, 

Shillong and posted in different places in the North Eastern 

Cotd. .P/6 
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after granting of temporary status all of a sudden the  

Chief Administrative Officer, 8ovt. of India, Department 

of Atomic Energy, Atomic Iiinerals Division, Hyderabad under 

the impugned letter No. AND/19/15/93-Adm.IV(V0l.III) 

dt. 20.12.95 are directed to report £ or further assignment 

to the Assistant Personnel Officer (Admn.-iv) Atomic 

Minerals Division  (AND) Complex, Beguxnpet, Hyderabad if 

the applicants are interested to continue in the Atomic 

Energy, Atomic Minerals Divi sion as casual labourers 

(temporary status) and it is also further stated in the 

said impugned order that if they are interested they 

should contanct for further assignment under C II Grop, 

AND within 22nd January, 1996 in terms of Caluse 1 of 

temporary status. 2mxtko This impugned order is issued 

in respect of 5 members of the said association namely; 

Sri Gopal Raj, 

Sri Joseph Murmu 

Sri Parima]. Dutta 

Sri Sunil iiahato 

Sri Eipin Kumar Singh 
5 —2 

Although the order is issued in respect of the 5 members 

of the Association who are serving as casual labourers 

c(tmporary status) but is is apprehended that the respon- 

,- ~- dents is likely to issueinrespect of other members of 

the said Association. Be it stated that works for which 

initially they were engiged are still available under the 

atomic Mineral Div±s±0, Shillong, there is no chance of 

exort±on of the said work. But most surprisingly it is 

Contd. .P/7 

cs~ ZQ~-~ 



: 	
-'7-a 

stated in the impugned order that (due to reduction in 

workload)iti the North Eastern &egion  there is no gainful 

employment in that area therefore they are to report for 

further assignment in Atomic Minerals aiV1Sthfl, Hyderabad. 

The impugned order also issued in respect of the President 

North Eastern Region Atomic Minerals Workers Union, who is 

the Chief Executive (office bearer) of the said Association. 

In this connection it may be stated that the said Association 

has been pressing hard for regularisation of their services 

since the date of their aDpointment vide their charter of 

demands issued under No. A D/NER/1/173/92_m dt. 13.1.93 

(Annexure 2) followed by several subsequent reminders, the 

latest of which is dated 5.1.96 annexed as (Anrlexure_3) but 

the respondents instead of mitigating their genuine demands, 

unleasted unfair means with an ulterior motive to frustrate 

the Union activities and carefully adopted the present 

vindictive nature represive measures by resorting to transfer 

the casual labourers from one region to another region without 

any prior notice and it is also apprehended by the applicants 

that some more members of the said association in same manner 

are also likely to be transferred from thés region to other 

regions on the alleged ground of'reduction of workload 2 

Therefore the impugned order of transfer is liable to be set 

aside in the interest of justice. It is further stated here that 

the impugned orders were received by the applicants on 10.1.96 

like a bolt from the blue. 

6.5 	That most surprisingly the respondents have ddded 

the c&ause in the impugned order dt. 20.12.95 where it is 

stated that the member of the association who are now directed 

to report for further assignment at Hyderabad are not entitled 

to T.A. for joining the new place of posting including the 

joining time. he relevant portion of the letter dated 20.12.95 

is quoted below : 

Contd ... P/8 
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Due to reduction in workload at North bastern 

Region, there is no gainful employment in that area 

where you are posted at as Casual Labourer (Temporary 

Status), you are advised to proceed and report to 

Assistant personnel Officer, Begumpet, Hyderabad 

I 	 for further assignments in CII Group AD (Camp :K.K. 

Thanda) immediately but in no case later than 22.1.96 

in terms of cause Ci) of your temporary status letter 

No. \MD/19/15/93-Adrri.IV dated 04.10.1993. 

2. You are not entitled for T.. for joining the 

new place of posting. Transit period will be treated 

as leave due and admissible". 

Therofore the clause incorporate in 2nd paragraph of the 

impucned order dated 20,12.95 with the sole intention to 

deprive the legitimate claim and benefit, of Travelling 

Allowance to the applicants which they are legally entitled 

for in the event of their transfer and posting to a different 

Station/Region in the public interest. Moreover the applicant 

are a very low paid casual labourers, it is very difficult 

on their part even to carry out the transfer and posting 

order without drawing the advance of T.A. 

6.6 	That the applicant however beg to state that the 

casual labourers who are recruitted locally are not liable 

to be transferred to any other statiOn/region as they are 

recruited on the basis of local requirement of work. However 

if the work is not actually available in that event the 

applicants are ready to carry out the order of transfer and 

posting to other region but in the instant case work is 

available in the N.E. region but the applicants are being 

Coflt. .P/9 
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transferred to other region due to thete legitimate 

demand of regularisation of services. Therefore the 

decision of the respondents is whimsical, illegal, 

arbitrary and unfair. 

Copies of the impugned orders dt. 20,12.95 are 
4, 

annexed as Annexure 4a,4b,ac,hJd respectively. 

6.7 	That the respondents have intentionally did not 

give reasonable time to the members ofthe association who 

are directed to report to Hyderabad for their joining for 

further assignment. Be it stated that all the applicants are 

working in the lowest cadre in the grade of casual workers 

and they are having number of dependents. Therefore the 

decision of transfer to a different region is highly 

arbitrary and unfair when the works are available in the 

N.E. Region. The respondents also ought to have given 

a reasonable time if there is actual17 dearth of availability 

of work in the N.E. Region. 

6.8 . That the applicants beg to state that they are 

serving as Casual labourers with, a meagre income therefore 

it is extremely difficult on their part to move on transfer 

to any other place other than NER and it is also difficult 

to maintain -M-ee4n two separate establishmentA with 

this meagre income. Therefore the respondents be directed 

to allow them to continue in the existing place of duties 

till their regularisation and the impugned order of 

transfer be set aside and quashed. 

Contd ... P/10 
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6.9 	That the applicants beg to state that is not specificall 
stated in th impugned order if they are transferred and 

posted to Hydrabad in that tizent whether the seniority of the 

originatinguid be maintained or not and the respondents have 

also kept the applicant in dark as regard the status and terms 

and conditions in the proposed new assignment at Hyderabad. 

Therefore this is also required to be clarified by the respon-

dents in the event of their transfer and posting to Hyderabad 

is implemented, 

6.10 That this application is made bonaficJ.e and for tl-

caase of justIce. 

	

7. 	Reliefs sou9flr: 

Under the facts and circumstances as stated above, the 

applicants pray for the following relief : 

1. That this the impugned order issued under letter No, 

.AMD-19/15/93-Adm,IV(Vol.II) dated 20. i2.95(Annexure-4 

be set aside and quashed. 

24 That the respondents be directed to retain the S 

members 'of the association who are now under order 

of transfer to Hyderabad in terims of order dated 

20.12.95 and to allow to continue as casual labourer 

(Temporary Status ) in their present place of posting, 

3, That 	±rx a 	xxptxxxt the Hon'ble Tribunal 

be pleased to declare that the 5 members of the 

Association are entitled to draw T.A. in the event of 

their transfers and posting to Hyderabad. 

Contd. .P/ii 

Q,~A 1,1'qk_~ 



- 	 -11- 

4. That the if the Hon'ble 

applicants are required 

poasted at Hyderabad in 

20.12.95 in that event 

joining at Hyderabad to 

joining time. 

Tribunal hold that the 

to be transferred and 

terms of order dated 

reasonable time for 

be  granted including 

• T0 pass any other order or order as deemed fit 

and proper un the facts and circumstances stated 

above. 

above 
The fz~i-lawing reliefs are prayed on the following 

amongst other 

-GROUNDS- 

For that the applicants a, 'e casual labourer 

with temporary status and their engagements 

is made on the basis of local requirement 

therefore transfer out of NER is not permissible 

under the law. 

For that sufficjent work is available under the 

Atomic Mineral Division in the NER therefore 

decision of transfer and posting of the applicants 

to Hyderabad in terms of order dt. 20.12.95 is 

arbitrary, whimsical,illegal and unfair. 

For that transfer from one regionanother region 

in the cadre of casual labourers with temporary 

status are entitled to to T.A and other transfer 

benefits. 

Contd. .P/12 
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For that transfer of casual labourers with temporary 

status ffom one region to another region causes great 

financial hadships therefore order of transfer and 

posting dt. 20.412.5 is bad in law. 

For that casual labourers serving in other region are 

being reularised and posted in NE region in the 

existing vacancies. Therefore the plea of reduction of 

workload is not based on the factual position. 

For that it is difficult for the applicants to maintain 

double extablishment as casual labourers with the meagre 

income. 

7... 	For that no reasonable time or opportunity is given to 

the 5 members of the association for the transfer and 

posting to Hyderabad. 

8. 	For that it is not stated in the impugned order dated 
how 

20-22495 autd the seniority and status would be maintained 

in the new assignments. at Hyderabad. 

90 	For that the office bearers is not liable to be 

transferred to other region. 

104 	For that arbitta7y decision of transfer and posting of 

the 5 association members is taken with the sole inten- 

tion to frustrate the repeated legitimate claims of 

applicant for regularisation of their services. 

F 	J2J 	t'-'b  

8• 	Intyrim Relief soUQht ?o$ 

Curing the pendency of the application the applicants 

pray for the following interim relief' : 

Contd. .P/1 3 
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1. That the impugned order issued under letter No. 

AMD-19/15/93Adm.U1(tIol,II) dated 2002.95 be 

stayed till final disposal of this application. 

The above interim relief is prayed on the above 

grounds explained in paragraph 7 of this application. 

 

under 

 

Piled 

order 

That the applicants declare that there is no remedy 

any rule and the Mon'ble Tribunal is the only remedy. 

That the applicants declare that they have not 

any other application/case against the impugned 

to any other Court or Tribunal. 

Particulars of I.P.O, 

Postal Order No. 	: 

Date of Issue 	 : 

Issued from 	 : G.P.O. Guwahati 

Payable at 	 : G.P.O. Guwahati 

An Index showing particulars of the enclosures is 

enclosed. 

Qurnes 

As per Index. 

(:Lq ~ 

F-  - I 
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V E R I P I C A T I 0 N 

I, Sri Gopal Rai, son of late Tiken Rai, resident 

of Nongmynsong,Shillong and the President of the Registd 

Association of Casual labourers in the Atomic Minerals 	s 
& 

DivIsion, WER, 5hillong,/one of the applicants in this 

application and I am compete'nt to seear this verification 

do hereby solemnly affirm and declare that the statements 

ei9 made in paragraphs 	 are true to my 
3 knowlede and those made in paragraphs 

are the matters of records derived therefrom which I 

believe to be true and I have not suppressed any material 

fact. 

And I sign this verification on this the 18th 
r 

day of January, 1996. 

Signature 

1orth 1to* 
Minerai Workr Uno 

(Red. 	7 
4Oflumu,iso 	

1J. 79ao 

I 



Departmen(of ñtornic Energy 	 - 

Citotnic llinc'raIs t)ivsion 

1-1-15iL-156, luinpet, 
yderabad - 51)I1 Iiili 

1qo:i11D/iccts/VII/1/95 
	

June 8, 	1995 

Sub: Payment of i.iaç4 es to Casual Labourers on 

Temporary status - Reg. 

In 	pursuance 	of 	instructions 	contained 	in 

OM.tJo.51iI/2/9c-Estt.(C) 	dated 10.9.9 	of 	Ministry of 	Per- 

sonnel, P.G. and Pensions CD 	tment of Pers( -3nnel and Traininq), 

c a su a I 	I.ib our P r' 	o f 	1I1D I a V 1' 1)" no 	coliferred 	w 1 t. Ii 	t C mpo r a r y 

Is. Conferment of temporary status on casual labourers 
entitles certain benefits such as(i) wages at daily rates ci.r.t. 
minimum 1 steof a Grotp bofficial including D(\, 
1II, 	(L7 	 ti) increments 'iii) leave 	( -  iv) 	advances 	Cv) 

conntinrj  of 5ii of service etc. This has necessitated mainte -  

nance of proper records. Hosever, it is observed that records in 

rr'pr'ct: of cacual labaurer e(11.V)Pd in field units have not been 
ii a iii t. :t ii ' ti 	.) rup e r 1 y 

2. 	 In order to ensure proper maintenance of service 

reCr)1r55 	and 	t 	artajpvp tinfu-rmitv in the tn.ittnr of 	navment 	of 

wace; to causual labourrs (temperary status), it is necessary to 

define 	the 	functions of 	Cccc'.tnts, Admini ,3tration 	and Offi- 

• 	cers-Iricharqe 	of field units. 	The follot'ing procedure shall 	be 

lollo'.'ed 	in respect of temporary status casual labourers posted 
- 	in field units. 

I)t:i' - 	an ri 	Pncponsibth'i"sof 	0fficers - 1ncIrnc!.F1e1d 

-. und' r whom the t nrrpor arv S t a tits casual I ahou rc' rs are 

emp loved: 

The casual labourers even after conferment of temporary 
status continue to be casual labourers only. 	Their attendance 

--should be marked in a separate re'ister instead of on muster 
rolls. 	 - 

The caual labourers may be given one day paid weeI:ly 
off 	after si:: days contir.uous '.rF. 	The labourers will be 	p a i d 
for 	th is PflDunliIe in the ca: of Daily Rated 	C'ial 	tiorer. 
bsence on leave, absence othertise, holidays (e:cept = national 

holidays 	i.e. 	2th January, lth august and 2nd October) 	will 

constitute a break for this irrose. In other i'ords FRD will not 
be gran.ted if the labourer ciocs cri leave or is absent or a holi-
day other than = national ho!davs intervenes the continuous won: 
of si:: days. 

• 	 ( 	

-. 
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3.3 	 ihe 	(CCount.s i'iill art.'ni' t) 1t 1 )atcI 	DI, 	.iate 	bi 
rd)..a-ccui ttance rolls in tine '.; tr'.e control I inn officers (010) of 

the re7,pecti ye casual labourers. 	( 	nec imen ari'.ii ttance iuJ 
I- n c 1 o 7, r? d 	((nne:ure-I ). 	Th(? 1)avmrf1t tn the ca;;I;d) 	lalnhIrfll 	tn.i y  
be ro;tr'icted to t h e days on they artual ly tierloi'mecj the 
duty , n'.'mb c r of d avs for tsh i r:h I e a e i s s nc t i one d and numb e r of 
PRDg (duty days + leave sanc t iutied + PRD;) . Disburoment of the 
wages ;hould be made after deduct m y  the wages for the period of 
absence, calculated as per the per-day wage rate indicated in t h e 

uiaoe bill to avoid overpayment. It may be noted that the amount 
payable a f t e r deduction may be rnjnded off to the nearest rupee, 

i.e., fifty paise and above rc'uned to the ne:t higher rupee and 

lss than fifty paise ignored. The deducted amount shall be 
remitted to the ñccounts alono.sith acquittance every month. 

4 

3.4 	 (ftey- disbursement, 	the 	 u 	h 010 shall frnis 	a monthly 
attendance record of all the temporary status casual 	labourers 
iorIiny under him to t h e f-ccojnts Section by ldth of 	every 

month positively. 	Therecord ''11 contain the details of no. 	of 
days present, absent, leave and PRO. A spec linen 'Monthly 	t tend- 
ance Record" is enclosed (('rirle'ijrp-ll). lhi7, is an e:tract of 
the attendance register maintained by thin Incliarge of the unit. ( 
copy of the monthly attendance record shall also be sent to the 
(\cJmuu;ir,-ition for issue of leave orders and maintenance of 
tervjce records. 

The casual labourers shall aoply for the leave due and 
a d (n 1 -, ,3 .  11) 1 v 	to 	them, for thi days o' absence and 	it 	nii 11 	be 
requlari;nJ 	by grant of leave, by 4.ii(• compe.ent 	athorty. 	in 
case, 	any labourer applies fr l"ave for. a short period and does 
not rpt.urn for duty, the OIC shal I not release the wages. I f 	the 
l.itjoijr'•r corit inues to be absent for nore than 7 (seven) days, 	the 
010 shal 1 return the aqes to the concerned SP0/n0. The wages 
will be paid oniy after the reqularisation of his absence. Thus 
the 010 shall ensure that no over-payment is made. 

4. 	Dii : i r'- .1 r1 Pr',pnn ib i 1 i t i n 	of 	 c ot in t s S r c t I on 

4.1 	 The 	('iccounts Section s t i ., I I prepare the wage 	bills 	of the 	t r1 mporary status casual 1 abou cc cs by 211 tIi of C' VC t'y IflOfl th 	oil 
par iaijti regular employees posted in the field units. 

4.2 	 Rates of t'sages shall also be indicated 	in 	t h e w a g e 
bills. 	The per-day wage rate shall be i/i or 1/30 or 	1/28 or 
1/29 (depending upun the 	 of days of the month) of the 
gross wages per month of the CL 	:d I 'bourer; 

Recoveries, 	if any, i'nrtaining to the previous month, 
shall be effected in the wage bill based on the attendance record 
received 	from 	the OIC. 	A. c'ounts shall 	maintain wage 	bill 
register 	in 	the PE'R format inC: - atirig the details of 	payment, 
leave, 	ahr'r,ce 	' tc . , 	base(i o' the 	monthly 	attendance 	record 
furnished by theOlO. 

• 	
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11• 4 	 Demand drafts to'.iards paym'ri t of tiages to the I abourers 
..iall 	thereafter be sent to the field units alonçji.iitti a copy 	of 
the 	liag e 	b ii 1 and acqu I t t anc " i ti dup i cat e 1.1pl  1 in 	adv a'ic e 	so 
that 	di sbursemerit of tiages t aes p1 ace on the first. t'iork ing 	day 
of the folloi,jny month. 

4.5 	Accounts shall also witcl, receipt of leave orders 	from 
dministratjori, 	attendance record, acquittance rolls etc. 	from 
the field units and maintain month-,.,ise records for reference. 

5. Duties 

5.1 	(diniriistratiori 	shal) 	majtajn 	¶f'.'jcP 	!'Pcords 	(in- 
cludinc 	leave rcords) and issi_ 'ie 	 orders, annual 	1nrement 
certificates 	and 	sanctions 	for payment 	of 	advances Ift'iencver 
applied 	fo 	by the temporary st atis 	c a'.iaI 	labourers. 	The 
s e r v i c e 	bool and leave account 'till be tnaintiined in the 	format 
prescribed for regular employees. 

5.2 	 Odinlntstration shall also 	furrilshp,-irtjrLllat.5 of leave 
at credit of all labourers of each unit to the OIC by 	dth of 
every month for record and reference. 	111 i 	Will help the DICs in 
granting leave to the temporary status casual labourers. 

On receipt of a copy of monthly a t t e n d a n c e '  record from 
Ii e 1(1 un i t s , adm ins t r a t i on sh a 	1 s su 	I c' a ye orders fort hit 1 t h 	so 
as to react, 	 liv 70th of 	v''r 	I1')ntl, 1)U1 t lYe) y. 

ô. 	 In 	so 	far 	.r; 	 i'v'; 	to 	teni unat - y 	t3tti 
casual 	I abournrs pu;t en in 'Jie (ti 	'adq'j,n'tpr, 	Hyderatjad 	a n d 
i'r4lon.L1 	lad ij a r t r 	I 	conictrnnd. there tit] I be no 	chanje 	in 
the. e: ,  p_~ L ini j  procedure' for prCp.3r3tfl of rrniter rolls and 	pa>'- 
ment of wages, i.e., payment 	1I1 	L'e 	made 	a f t e r 	checting 
muster 	rolls 	in (ccount. 	RO.,4vnr Service 	records, 	leave 
.lCcouri t 	e tc . by (dm iris i Ira t ton , arid ti a t' b 1 1 1 r e o i ste ,- 	 t c . 	 by 
(ccounts, iii respect of temporary sta'v; casual labourers posted 
in AHD Hqrs as well as Regional HeadQuarters i.iill have 	to be 
maintained. 

7. 	This arrangement ''ill come into force ''.e.f. June, 1995. 

This issues itith the approval of Director, A11D. 

End: Anne:wres 	 M. Srinjvaga Rao)(l 

Chief (dminjstratjve 

ccounts Officer 

To 
As per Flailing List 

II) 	(j 



NORTh [AM[RN klL-CI(DN A 
MINERALS WORRIRS UNION 

- 	 Hrgd. No. 79 I)ed 19-5.92. 

-AFFILIATED TO REGIONAL CO.ORDIA 7/ON 'COMMI? 1LE 

A. M. D. COMPI i:x 

P.o.. ASSAM RIFLES. NON(MYNSONG. 

SHILLONG - 79301) 

Re/No.. 	 VA 	. 
• Cornmuajcjon 	 I 
• Address  

T o  
T-'e CFriirmpn, 

Atoriie r'nerry Cor , aj.'.jon, florhay. . 

ru. ?o'-:A'DJtm OF r!.cr r- rTi OF D:I'vIf ADCPTFD IN T'c' A'NUAL GENFflAL 
!ODY 1UTI1G OF T7 Ifl 	A!'O'I2 !3W:AL WOF.FIi Ufl1ON , P1LLOM' 
T'ELD ON 	?2_- 

T\erprcted "Jr, 

Itiridly r'- fr tr V'v- 	-.ovi 	ujet. 

1r, ir c1 1rectecl, I on r1f o the' all IeEcr of thc NI 

Atoaje incr1v Iorkrr Uf0, 5 11illonr ruuit tr foL1wing DH&NDS 

brfore you for your hind itf.,nt1cn nd rri.y tglution, 	our vr1ous 

rer1nder., of tc pro].ers or t'c 'pru1 	r!crr or tbi s  Dprt"vnt 

Thjr Charter of Dppdr wsip pr"pnred fter 	thcVire dircusion 

on th' vri.ous prob1r 	s fcr.l y ts Crua1 Workrrc In v2riou 

c8drEworfrmn, in the /J-D, ?IF. in tv 1rt Anuu1 Orneral Body Neptin 

of our Union w'jch was hr'ld 

Iuuu'd1te 	r'u1pr.ition of 211  cRruz1  worlcr'zr in rru1pr pot in 
trs rpect1yp ciadr, pe  tloy rr workin1 

Ird1t. payvirit or Arrr 1 ier & ,)A w.r.f, 2.6.1986 on tbo 
bi of flon' bl Suprerl4 Court 	 ar 'T'quml Pay for 

1 'ua1 4ork" dated 1/10/ 	nd ( writ petition o.70) al 

irnplrirfltt1on or yrjouo c1rcu1r issued y tb" Govt. of India 

(i ' 1nricc' T rnrt--rit) 	n' 1  t . ! ! ) pptt. I • e. O)i-1O17/2J38, dt.2IJ11/ 
( r.t .0.) 



19R111 EASTURN 1RULCION. ATQNIC 
MINERALS WORKERS UNION 

Regd. No. 79 Datcd 19.5.92. 

AFFILIATED TO REGIONAL CO.ORDIA 7/ON COMM/i 711 

A. M. D. COMPII.X 

P.o. - ASSAM RIFLES. NONGMYNSONc. 

SHILLONG?793° 11  

( 

Ref?'v. ................. ...... 
	 L)alc .. . .............. ....... 

Communication 
Address :- 

86 & tC'1' 1o.45/5/87.'1, t.27/1O/87 rnc3 

dt./10/89 rpCtIVelY. 

• Extrnriofl of pecil Duty A11ow2n 	
to 11 Cul ork r 

4. ied1t 	p1EeflttiOfl of t'5. Deprtr'ntl 	rcu1;r !0•AY.D/66/3/ 

87 ' , dt 0 W1O/8 on 	rsiJ' ct Iofl or cteory of 
T't r.l ]- 	

h1th1 

or'rr pco1fl! to 	rv1c6 recOrf 

of tte qorkPr!. 

5 Grpntine of ni rbiDuty A11ownce to Cru21 worker?. 

Immeeisate rupply of 1ivrie1 to Q 11 cu;1  worker! ;r 1ie reu1ar 

Group 'C' & 'D' employo0f. 

	

r to 	g1 
}edic1 Le;ve and Ee1cl F.P_jUrSeflt fc11itiC 	e 	vfl 

to a ll CacUal worker?. 

Goyt. flo11dys or enjoylfl 	V thr reUlI 

also bP •]lowe'i to en3o7 y  n1l t 

11olidaY & 1To].1dy Drc1rrd iy t'c Govt. 

;l'o be dreipred pr p1d 1-01jcifor oll 

vOrIccrc 	 - 

.r'eiplOyO 	of th' !YiD/N} 

cUl w3rkfr? as pvii 

of 1n1 under N,1.Act 0ai 

cRttori.eS of csiva] 



• 	 - 	 * 	

- 
• 	 : 	

., 	 — 

,tOi1riI VA "ITIRN RUCION AYGMIC 1. 
MINERALS WORKERS UNION 

Rd. No. 79 )M,d 19.5.92. 
l/•/ILIAItjj 10 RIGJO,VAL CU)IW/A//aN COMMI771L 

A. N. U. COMPLEX 
P.o. - ASSAM RIFLES, ONC,MYkONG 

SHILLONG - 79d1  

(. 	 afe ........................ 

TrnunjcaIior 	
\ç.: 

9, Acrrc 'Ju11fjt-tion vnd p'rcritr of lrs rbould br,  relaxed 

to thorn Tr'porry vorkcr- wlo 'vi corrp1ted winivus 5 year 

rervice ot t'e t1e o T;r1..rit1on in tir rerpr c ti vr cadre. 

To vinirlse tie-  finnc1al hrd - it', nil nteriiew/Fert etc. for 

Fqrulprirntion of r'iroup 'C' pnci 'D' porte rhoule,  b 1'eld at A11D/N 1  

tillonr only.  

3:1, Tb'- "L. of t"j5 Union is iot'd at V111on 	It I du1' - 
rerlrtered by t," 	 ftt1? 	 un'er indian 

T,1,kct an as tuch Union 8ho uld br,  allowed to carry out itr ciay to 

dy function as like ot?r lTnion an' functionine In varIous Central 
Govt. !rta1pl1chtnt. For riooth functIonIng of thf,  Union Works, th.Ia 

Unl0n t?ou1d be provIdf-( 1  with a Union Roomby tbr A1D at Shillong 

ani prrrIr.rion shoule hi' accoreri to dipl;y a Notice Board Inside 

tb'- Office Complex, 

?o OffIcebearer, of the Unj00 s1 - ould be trnrferred from HQRS to 

othr ttion for day to day Fmooth functioning of the Uio Work 

4. 

ç4 
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\U[ -  LAIIEIN WL3I(DN AYGMIC 

MlNfiIALS WoUKIjs UNION 

H,gd. No. 79 l)led 19.5.92, 

A/L/A7ED TO REGIONAL CO.ORO/A 7/ON COMM/lifE 

A. M. D. COMPI.):x 
P.o.. ASSAM RIIUS, NONGMYNSONG 

SHILLONG - 793011 

Re/,'o 	
/7 	 La:e 

Communiot1o1 

1; 

.1 
C0py to :- 

- I 	The Dlrrctor, AJID, I!yderi, 	- 

	

9, Th (ij.,ç Adydn1tr 9 ti 	& ccount'ffi.cr 

	

•AJID/DAE, !!YDA3,j 	 ,  

Thri Fe1onl Liour 
C011$r1flfl?r NFR, Guwbat1 (Centr a l). 

\., T0 Ujo Labour fllnlstrr, Govt. of ltidlR. Nw D1h1. 

Eeionj Lour rorjrrj irnr 
 N'J, CuwphQtl (Central). 

6. 7 be TerIon1 Director, AtD/tn, S4j11oflr.  
\7 	Thfi.L,our  C0 ir1onc.r, 	 Shlllorje. 

Thc' r eerrtary Genrr1, A.1.A 	' 	Co_ordination Committee, .- .— . 

Te Fcr.tary Gnra1 Confedqj0 of entral 
Govt. Ep1oyee & ' 

	

Worjcer, New Delhi, 	
Ii T.hr Gmrrnl FrcrrtryAr.0 C0113, ?49, hi1long, 

Gr1 Secrtpry, 	
C.G., leh21aya Shillong, 

Th0 Convener, Sponsorinr Cottte of T,U, Healaya, S h1llong, IL Th'., Gener1 'c&citary, .ICTU & A, h1110• 

p1 
- - 
	(iciiô' 	'it1s e••,r ., 

IlY7T ((MC!?f1L. SCcR"-7 
orth Este, 
MInrait Worirs 

(Regd. 
Oflçg111 	

Sh 

II- 

01 

/ 



•AORT" VASTFkN kFOON AIV NAIC~p  
MINERALS WOIKERS UNION 

Uegd, No. 79 Daled 19.5.92. 

A PAL IA 1EV 70 REG IONAI. Co.()FW IA HON COMMF 1 lEE 

A. M. D. COMPLEX 

P.o.- ASSAM RIFLES, NONGMYNSONG. 

SHILLONG - 793011, - . 

/ 
c ( Ref No. ../...L' 

Communication 

Address :- 

" ''tj. '•." 

'I 

). 

le  ... 	 /--?~ ....... 

T0 
T 	C}iirman, 	 \.. 	—:-•. 

Atonie Tnergy CO!'iion, ]3Oy. '-:- 

F u b._ FOr •ATDItfl OF C! TAfl  OF Dt 1VD$ ADOPTED IN TUR A!'NUAL G1NFAL 

3ODY ME'.TWC OF TPT. N5i1 xrüiic MINAL worK1x1s: UIUON , JU1LON) 

PELD ON 19/02/1995. 

Ref;- Our 1cttr No •  JAI'4W0/95, cic't'd :30/11/95. 

reeppcted rj  

1nd1y rf.r tn tl— :, '-lov'? rujeet. 

'31r,qrr1rected, I on 	1 1f of the g 1l lecr of the N13 

Atoaic !incr1F Iorkrr Union, .Shi11on rumit the following DTMADS 

rfore you for your kind qtt.ent1n 'nc1 cri.y o1ution, 43r our various 

reindor, of t'w pro1e's of tc t'prq ,iorkerr of thjg DEpnrt'?nt. 

This Charter of 0etndr was preprcd nfter m thidre dircusion 

on thp vrfous pro1rm3 Rr f 2 CrJ,  PY the Cqua1 Workr in various 

cAdre li working,  in the T1D, NTV1 in t"r 1t Anriu1 GEneral Body Meeting 

of' our Union which ws h'10 on 1203,1995. 

DE.P.ANUf.  

lied 1te fl ui9r,1t1on of Q 11 cul orkt?rr in r(gulpr pot in 

th' 	i,ectiv cndr4 Ar t'y ir ,  working s  

Iredipte payient of Ar.rar Wqgep & D.A. w,'.f. 2.S,1986 on the 

bi of Po& lolp Supremr Court Juc1 ent ar 11 qu*1 Pay,  for 

C''ual 4ork' thited 7/10/8J n(1 ( writ petition 1'o.370) al so  

irnp1r'r'nt2t1on oC4ri1oug circuLr issued Ivy tb' Govt. of India 

(Finne 	rprtnt) nr ,l 	Ueptt. i.e. Oti-13017/2188, dt.21/1JJ 
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EASI'EkN F&ORDN ATO N1 I C/ 1 
MINERALS WORKERS UNiON 

Regd. No. 79 Dated 19-5.92. 

AFFILIATED TO REGIONAL CO.ORDIATION COMMITTEE 

A. M. (). (OMPIIX 	.-,- 

P.o. - ASSAM RIFLES. NONGMYNSONG 

SHILLONG -793011 

Ref No 	 Date 

Communication 

Address :- 

86 & DC'' 0 .45/5/87-P3.1 9  dt.27/10/87 nd AMD/66/3/87Vi/1 148 9 

dt.3/10/89 repctivelY. 

,q. Extrnrion or pecil Duty A11ownce to all Caual Workers (Tp. 

• 0 	 - 

4. Irmedl2te itpleentation of this Depnrtntl rirular NoAMD/66/3/ i 

87Tqi.113 1  dt./10/89 on claes1fctiofl of category of highly 

or'r pccorinr to service records 

of the workr'. 

5 Grnntlne o f Ni1i.4DutyAlloW2flCe to Casual worker!. 

6 Imieiats supply of 1ivcrie to all casual workers as like reulsr 

Group 'C' & 'D' eiployees. 

MedIcal Leave and Medical fle_ImUrSeflt facIlities to be given 

to all Casual yorkers. 

Govt. holidays or enjoyln 	y thp regulr eiployees of the 91D/N2t 

ay a lso 	allowed to enjoy by nil th' c a e'ual 	rkerP as pId 

H 0 liday & Holiday DeclRrd by t'e Govt. of India under N,I,Act may 

2150 lee &'clsred as paid hoiiciVor all categories of casual. 

workr (Trinorary Sttu). 

• Iitmedite instruction of 5 day week in tt' care f Temporary Status 

work'r ('aturday and sunday s'ou1d be declared a paid holiday) 

s p 	circular No.'PB-1 1  dtd 5 • 6.1 and AMD/1g/l5/3_AdII. 

dt, 4 /1O/3. 

Ok 
	

(p.t.o.) 
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.pR11H EASURN. kFOODN ATOMIC 
- 	 MINERALS WORKEUS UNION 	 4 

R€gd. No. 79 I)atcd 19.5-92. 

AF/-/L/A!LL W FUG/ONAL CO-ORb/A//wv COMMI17LE 

A. M. U. COMPLEX 

P.o. - ASSAM RIFLES, NONGMyNoNd.. 

SHILLONG 79dlt 

Ref No 	 r 
- 	 . 	a e ....... 

Communication 	
'I 

Address :- 

-: 

Acadnic QualifieRtlon and prc 	of Marks should lop relaxed 

to thoe Teporry workore who have completed minisun 5 years 

rerv ice at the tire or Tir rulnrlsntlon in thrir rerpctive cadre s  

To v iniv i se  thc' financial hird'hip, all Interylew/Tert etc. for 

Rularietion of flroup 'C' prid 'D' ports Fhoulrl oe held at A}1D/N, 

HTI i,, at Shillonr only. 

The 1F'1S, of  this Union is lo(-ttd at hi11on! 20 It is duly 

reitered jy the Meghalaya 'tntea Labour Com'nissloner under Indian 

T,U.Act and as such Uflion should Ic allowed to carry out its day to 

clay function as like other Union are functioning in various Centra]. 

Govt. Estallishment. For smooth functioning of the Union Works, this 

Union should le provided with a Union Roorn ly the MID at Shillong 

and peraission should Ic accorded to display a Notice Board inside 

the Office Complex, 

No Offic-learers of the Union should le tranferred from HS to 

her Stt ion for day to day smooth functioning of the Union Works, 
4i. 'or t)'e intrest of the Department, if any Tesporary Status 1 orkers 

je to le trarlrferrpd from one Station to another, the AMD should 

provirc tll facilities to his, 

15, Kulang Village je one of the field area operation or the AMD/NEZ( 

in th" West Kh2j Hills and th' area is Malaria prone, and the 

workrs should le riveri tr'atmrnt and provide with all safety 

reasurce,. 	 - 

p?1  
J 
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NCkl'H [ASTFkN kriCION AUDNAIC ,~h ' 
MINERALS WORKERS UNION 

Regd. No. 79 Dated 19.5.92. 

AFFILIATED TO REGIONAL CO.ORDIA 1/ON COMMITTEE 

A. M. D. COMPLEX 

P.o. ASSAM RIFLES, NONGMYNSONG. 

SHILLONG 793011 

Ref No......................... 

Communication 	 ( Address 	 ( 

\\. Copy to :- 

The Director, AJ0 9  I!yderiaci. 

- ",• \ 
taic 

) 

2. The Chjrif Adminif.rati,e & AccoUntF Officer, 
AM D/D AE, HYD1 A3AD, 

Tht,  rejon1 L alpour Co1sejner, NF, Guwahati (Centr a l). 
Tt0 Union LOour 'I1nistrr, Govt. of India,New Delhi 5  

fleiona1 Lour C omm irior1?r, NEJ, Guwhati (Centr a l). 
6 •  Tfe T 1 edonal Director, .4J1D/Nfl 9  Sh11l, 

The L,our Co , jejonpr 1 'e 	Shillone. 
•..,.$-(Thp rcretary Gencral, A.I .A.E.., Co-ordinition COlM1tte., 

-i 

T 1 'e 	cretary Gv'ncra1 Confedrqtj 	of tentral Govt. Employees & I Woricer5, N ew Delhi. 

The Getrq1 Srcrrtztry,ACC, CONS, Nl, 'hillong, 

• 	\1 'The Gcnerl Secrctary, C-OC, C.G.!!, Meghalaya, abillong. 

	

1'Th0 Convener, S ponsoring Cojttee of T.U. Meghalay, S hillont, 	/f 

General 5 ccretary, JCTU & A s  hi1lori S 

The Editor, hi11on Tie. 

	

The Fditor, The Sfntinrl, Guwahati; 	 C1SD5  

1__16 The l?ditor,  1`1 131-art; 1ctmt. 	for favour of publication. 
.17, The F.ditor, TFgraph, 1lcutt; 

. 

2 o 
- 18. The ?ditor, The Ouarian, h1llonr; 

c- 	19. The Editor, T!- 'tter 	, C1cutt I 7c 0  0L 

Ar I 



:. 
*4DRth EASTERN IRUC HDN AYON11C 

MINERALS WORKERS UNION 
Regd. No. 79 Dated 19.5-92. 

AFFILIATED TO REGIONAL CO.ORDIAT/Ofv COMMITTEE 

A. M. D. COMPLEX 

P.O. - ASSAM RIFLES, NONG 

SHILLONG -  7 

Ref No. .4:./.I1::c? 	
') 

Date  ... ~/ z 
Communication 	 ) 
Address :- 

Than king you.  

Y our t f1iriiTi. 

C), c 

V! 
(NAND.M 'flAT) 

GE•W: AL !111T ARY 
WFRJ'rU, 

erth raei R'ie Ato' 
l,er1 V.,1' 	Urion1  

• . 	 7j 

7930P 

/ 

/ 

1,  tA- 
I&A 

, S • • I S 

P. 
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Government of India 
- 	 Department of Atomic Energy 

Atomic Minerals Division 

AMD Compiex 
Begumpet, 
Hyrabd-& 

No.AMD-19/15/93-Adm.IV (Vol.111) 	 December 20, 199 

Due to reducticn in workload at Northeastern Reion, 
is io gainful employment in tIat area where you are posted 
present. 	If you are interested to continua. in this Depar't. -  
as Casual Labourer (Temporary Status), you are 	advird 
proceed 	and 	report 	to 	Assistant 	Personnel 	Uffcer. 
Adminjstratjon-pj 	Atomic iinerals Divisian 	AMD 
Begumpett  Hyderabad for fur-t-fer assignments in CII Group. AciD 
(Camps K. K. Thanda) immediately but in no case )ter tr 
22-1-1996 in terms of clause(i) of your temporary s.atus Ict;e 
No.AND-19113/93-Adm.IV dated 0. iO.l99. 

\2. You are not entitled for T.A. for joining the new pacr 

Iposting. 	Tranit period wil be treated as leave d L 
missible.  

Your HeadQuarters will be -'yrabad. 

in-c.aeyri.. 	fz 	l 	to 	repc"t 	for 	duty 	at 	the new 	p1 iL. 

ind3cated 	above, 	it 	wii 	oe 	construed 	that you 	arc 
interested to continue 	asCasul 	Labourer 	in this Departmc't 'u 
accordingly your name will 	he struck oil 	from the Muster 	flo3]- Ci 

- 	 this 	Division. 	Alternative]y, 	please 	treat 	this letter 	as c - e 
months 	notice 	br dsDensat)on of your services in 	terms. o 
clause 	-(ci) 	01 	this 	:ar - -erits 0.11. 	dated 	04.0.1993 cf-ed 
above. 	The 	notice period wili 	be operative 	from the 	date c.f 
receipt of 	this 	letter. 

(N. 	Srinivsa Rao) 
Chjel 	Amjristratjte & Accounts 0ffic.r 

T 

-F. 	Shri 	Gopal 	Fiai  
5/0 Shri 	i.kLn Rai 	1 /1/ 

• 	Casual 	Labourer 

Through: ReQional Dret, 
NER, 	AMD 	Shillong. 

•.•-• 	--- 	
-- 
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Goverrupnt of India 
• Department Df Itomic Energy 

• Atomic tline.rals Divis10 

CMD Complex, 
flc'qurnpp t; 

Hyde rabad-.ló 

No.AIID_19/15,93_.AdmIV (Vol.IIr) 	
December 20, 1995 

Due to reduction in workld at Northeastern Reqon, 	there 
is no gainful employment in that area where you areS roted at 

present. If you are interested to continue in this Departmpnt 
as Casual Labourer (Temporar\ status), you 

aT-P •tsi and 	report 	to 	ssistant 	Personnel 	___ Ad n miiraionV 	Atomic Miflerals Div is I on, 	AMD 
yerab a d for furth?r assignments in CII Group, AMD 

(Camp: K. K. Tharicja) 	immediately but 	in no case 	later than 22-1-1996 	
in terms olclause(j) of your temporary status letter 

No.AND_19/15/93_AdrnJV dated 04.10.1993. 

You are not entitled for T A. forjoining the new place of 
posting. 	Transit period wi1 I 	b treated as 	leave due 	a n d ad:ni ssibl e. 

our Headquartr5 will be ILderabad. 

11. 	
In case you'lajl to report for duty at the new place 	as Indicated above, 	it will be constrUpd that, 	you are 	not Interested to continue as Casua 	L abc,,jrpr in this JJrprtrnpr)t 	and accordingly your name will he 	ruc.. oil from the liuster Rolls of this Division. 	Alterative1y, ri•c treat this letter 	3S Ore month's notjcc , 	fr dispensatjc.n •1 ysur serv3ce; 	in 	terms 	:. clause 	(xi) 	01 thi 	Department5 U.F-1. 	dated 	 cit above. 	The no'1cP period will be upprative lrm ttic 	d a t e of 

r,eceipt of this letter. 

(J. Brinivasa flao) •'oJ 	I 	-- 

	

Chief (drnIriistrative 	AccountsfdYcer 

4 

To 

Ehrjosept Murmu 

S/U Shrj Radional Flurmu 
Casual Labourer 

/ Through: Regn 	Director, 
NCR, IT1fl, 	hi I long. 
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Covirnment of Tndia 
Department of Atomic Energy 

tomic. Minerals Division 

HD Corrle>, 
3eumpet, 

• 	 Hycirrabad-16 

Nc.1MD-19/15/93--Pdm.lV (Vol.111) 	 Dec 	20, 199 

Due tr:. r?duction in 1or'.load at Northeastern R9çIon, thre 
is. no cjamnui employment in that area where you are posted ..t 
present if you a r e mntcrcYed to continue in this  Dapartrnent 
as Casual Labourer (Ternr;ry Status), you are 	advised 	to 
procec'a 	rd 	repct 	to 	ictant 	Psirriel 	0fficr 

a gn:LL. 	Eci c M i n E r z. 1 5 D i v i s 1. on 	cM3 	Comp 1 ex. 
yçerabad for further assi)nrnents in CU Group, 	MD 

(Carnr: K. K. Thanda) 	iimeiatelv hut in no case later than 

22-iI96 	i terms of clauei) of your temporary status letter 

No.A1D-19/)5/3-(dm.XV dated 04.10.1993. 

2 	You 	r' not entitled for T.ft. for joining the new place of 
	 I 

1rant period i 	e treatec' a; 1rav 	due and 

adm 	ib e 

. 	'four Ncc1Quarters  

in 	auc you f,l to rc'port r'r duty at the 	 place a 

:rRiJcatcd above, 	it wiU be c.cntrued that 	you arc 	r.ot 

;nt:erested to ccntinue as Caua t abourer in this Dertment and 

acccrdlnQ]y your name wil) b 	truc:k off from the Muter Rolls of 
this s i on Aliernatively. please treat this letter as ore 
months notice for dispensation of your services 30 terms of 
clause (vi) of this Departmerts O.M. dated 04.10.1993 cited 
above. The notice period w-111 be operative from the date of 

re.eiçt 

 

of this letter. 

-. 

(N. Erinivasa Rao) 

	

Ce 	mir'strative & accounts Officer 

To 

Shri Parimal Dutta 	 •1 

£/0 £hri Naresh Dutta 
Casual Labourer 	 • t•If_! 

Through: Reçional Director, 
NER, AMD, BhillonQ. 

• 	 • 	 . 	 • • 



"3c) - 
Governrnprt of India 

Departmen of Ctomic Energy 
tomc 111ner:is Division 

- 

Wi 
(MD Complex, 
ecumpet, 

Hyde rabad-16 

No.PFiD-19/15/93-dm.IV (Vol.111) 
	

December 20, 1995 

Due 	ruton I n woro 	at Nor:heastern T  g irjr, 	there 

is no gintu1 employment in that area where you are posted at 
present. 	if you are interested to continue in this DepaT - tment 
as Casual Labourer (Temporary Status), you are 	advised 	to 
proceed 	and 	report 	to 	assistant 	Personnel 	Officer 1  
dministratjon-IV tomic Minerals Division s  AMD Complex, 

Beg ump et,_.. Hyderabad for furthe assignments in CII Group, AtID 
(Camp: K. K. Thanda) immrdiatel'i but in no case later than 
22-1-1996 	in terms of clause(i) of your temporary status letter 
No.MD-9/j5/93-drn. IV d a t e d 0. 10. 1993. 

2. 	You are net entitled fcv I .. for joining the new place of 
posting. 	T.ranst periorJ ifl1 be treated as 	leave due and 

admi ssibi e-. 

.L. 	Your He iquate's will be H.ierabad. 

. 	In 	ease 	you fail t 7, r;ort fr duty at the 	nei place 	s 

IflU c at (d 	above., 	t. Wi I I 	be ccnst r u e d 	that, 	you 	are 	n o t 

ntcr.sted to cart inue as Casual Labourer in t h i s Department 	and 

your rae 	be st:e. 	from th e Mutei 

ttvi 	Dvi;iori. 	(lternatively, r)ease treat this letter 	a 	one 

mori;h 	notice 	for dispensation of your sevvic?s 	in 	t4?rms of 

clatse 	(xi) 	of ths Departments O.tl. 	dated 0.10.1993 c i t e d 

above. 	The notice period will be operative from the d a t e of 
receipt of this letter. 

(N. Srinivasa Iao) 
Chief Aldrr,.3nistrative & 	cccunts Officer 

To 	 7" 
.1 

Shri SuTi I rlalato 
S/Li Shr 	tl.C. Mahato 	(.. 

Casual Labourer 	 . 

Throunh: fln'çicni. !'rectcr, 
NE-  fl, rni , Sh 1 13 onr 

am 

V,A 
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IN TEETLAiINISTRATIVE TRIBUNAL  

• 	 In the matte rof : 

2.A.No.1/96 

North Eastern Region Atomic 
Minerals Workers Union and 
others 	 .,.,Applicants. 

-Versus- 

Union of md Ia 
(Through the Secretary, Department 
of Atomic Energy,Mümbai-39) 
and others. 	•.. .Respondents. 

A 1\T1 
- 

In the matter of : 

Written Statement on behalf of 

all the Respondents. 

I, B.M.Swarnkar, son of Late Kacharumal, 

aged about 55 years, working as Regional Director, 

North Eastern Region, Atomic Minerals Division,Department 

of Atomic Energy, Government of India and Respondent No.4 

in the present application do hereby solemnly affirm 

and declare as follows:- 

1. 	That a copy of the original application 

alongwith an interim order dated 13.2.96 passed by this 

I-ion'ble Tribunal have been served upon the respondents 

and . . . . . . . a 

S 

9' 
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and myself being the Respondent No.4 and being duly 

authorised, I file this Written statement on bthal±' 

of the other 3(three) respondents. That I am fully 

conversant with the facts of the case after perusal of 

the records concerning the same and assert categorically 

that save and except what is admitted in this Written 

statement, the rest of the allegation on the part of the 

applicants may be treated as totally denied by all the 

Respondents. Before I make para-wise comnnents I may be 

permitted to give a brief history of the case, which 

will constitute part and parcel of the written statement, 

as follows : 

Brief Histo of the case 

That the Atomic Minerals Division(AMD) is one 

of the constituent units of Department of Atomic Enerr 

(DAy) under the Govt. of India. This Division has Head-

quarters at Erderabad and seven Regional Offices located 

at Bangalore, Nagpur, Baroda, Khasmah&. (Jamshedpur), 

Shillong, Jaipur and New Delhi and several field units 

working under the Regional offices throughout the country. 

The Atomic Minerals Division has been entrusted with the 

task of conducting survey and exploration for uranium 

andother atomic minerals required for the nucleai power 

progranme of the country. The survey and prospecting 

work for atomic minerals involves carrying out field 

operations apread throughout the country. 

The Regional Director, North Eastern Region 

has various field units under his juisdiction and 113 

temporary. .. .. .4 

I 
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teporry status coziferred casual labourers are assisting 

the regular staff as and when required basis for setting 

up of field camps, geological and topographic surveys, 

sample collection, attending to drilling rigs, carrying 

survey equipments of the survey party for field camps/ 

drilling units. 

That the temporary-status-conferred c.sual 

labourers from other Regional Offices such as Khasmahal, 

Nagpur, Bangalore and Baroda were posted and redeployed 

to other regions in view of the reduction of work in the 

respective regions. 

Copies of the posting order and joining 

reports are enclosed herewith and same are 

marked as AP exure R. 1Annexure  !1. 

The casual labourers have approached for payment  of 

TA/DA through their Regional Directors upon transfer. 

It was informed that the casual labourers are not 

entitled for TA/DA under the Government rules. Hence 

they have joined at their own costs at their transferred 

place of engagement. 

The activities of Atomic Minerals Division, 

North Eastern Region, Shillong have been reduced very 

substantially as one of the projects i.e. Domiasiat 

Project, was closed. Hence the casual labourers of North 

Eastern Region have been found surplus. As there is a 

requirement of 20 casual labourers ôonferred with temporary 

status for the drilling programme at Central India 

Investigations at K.K.Thanda in AndhraPradesh the 

Respondent No.3 has issued a telex message on 31.10.1995 

to all ........  

I 
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to all Regional Directors of Northern Region, Eastern 

Region, Southern Region, Central Regi on, North-Eastern 

Region, North Western Region, Western Region to 

identify the availability of surplus casual labourers 

who can be spared from the respective Regions for the 

work at K,K,Thanda (Andhra Pradesh). 

A copy of the telex dated 31.10.1995 

is annexed herewith and marked as 

Annexure L2. 

Accordingly, the Regional Director of North Eastei 

Region, vide his letter No.AMD/TEW7/24/88/Adm/Vol.II/1722 

dated 1.12.95 has identified the following casual 

labourers who have filed the present O.A. as surplus:- 

Shri Gopal Rai, s/o Shri Tekan Rai(Applicant No.3) 

Shri Joseph Murmu, s/o Shri Radional Murmu 

Shri Bipin Kumar Singh, s/o Sundeswar Singh 

Sh±i Sunil Mahato, s/o Shri M.C.Mahato, and 

Shri Parinial Dutta, s/o Shrl Naresh Dutta. 

A copy of the letter referred to above is 

annexed herewith and sane is marked as 

AnnexureR.3 which is issued by Respondent No.4. 

V. 	That in accordance with para clause (xi) of 

the order No.AMD-19/15/93-Adni.IV dated 4.10.1993(Pursuant 

to GOl, DPT's 0.M.No.51015/2/90-Estt. dtd.12.10.1993 0 a3 

éndredby. DAEs Circular No.1/1(5)/93/SCs/893 dated 

12.10.1993), issued by AND to the applicants their services 

can be dispensed with by the Respondent No.3 by giving 

notice of one month in writing. 

Copy of the sam'e is annexed herewith and 
marked as AnnexureR.4. 	 Contd..... 
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In accordance with clause (1) of the offer of 

temporary status, the applicants can be deployed anywhere 

within the jurisdiction of Respondent No.3 scattered all 

over India or any other constituent unit of Department of 

Atomic Energy on the basis of availability of work. 

Instead of terminating the services of the applicants, 

as stated above, the respondent No.3 has redeployed their 

services keeping in view their length of casual services 

on humanitarian basis and issued a letter No.AMD-19/15/93-

Adm.IV (Vol.111), dated 20.12.1995 (A1mexure to the O.A.) 

with a direction to the applicants to report for duty 

to Assistant Personnel Officer, Adniinistration-IV, Atomic 

Minerals Division, AND Complex, Begumpet, Hyderabad for 

further assignments in CII Group, Atomic Minerals Division 

(Camp:K.K.Thanda) immediately in terms of clause (i) 

of conferment of Temporary Status letter o.AND-19/15/92_ 

Adm.IV of dated 4.10.1993 in case they are interested 

in continuing in the Department and do not want to treat 

the same as one month's notice in terms of clause (xi) 

of the letter dated 4.1093. 

VI. 	That on receipt of the transfer order almost 

all the applicants have expressed tkir willingness to 

join and requested for extension of time upto 10.2.1996 

which was agreed to by AND. 

Copies of representation submitted by the 

applicants are annexed herewith and marked as 

Annexure R.5(a) to Anexure_R.5 

Co nt d. . . . . 
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VII. 	That almost all surplus casual labourers 

conferred with temporary status from various regions 

of India have complied with the transfer orders and 

joined their duty at their new places of engagement at 

their own costs as th'ey are not eligible for TA/DA 

under Govt. rules. 

A copy of letter No.AND-19/:15/93-Adm.IV(Vol.III) 

dated 9.2.1996 indicating the date of joining of 

tthe applicants at K.K.Thanda is enclosed as 

Annexure_LVI. 

That with regard to the contents of paragraph 1 

and 2 of the application, I beg to state that these are 

formal and I have nothing to corient. 

 That with regard to the contents made in 

paragraph 3 of the application, I beg to state that the 

applicants were posted from North Eastern Region to 

K.K.Thanda in accordance with clause (1) of the temporary 

status conferred order issued to them. It is further 

stated that due to their posting, their seniority position 

is not affected. 

Th3t with regard to the contents of paragraphs 

4,5 and 6.1 of the alict1on, I beg to state that these 

are formal and hence nothing to comment. 

That with regard to the contents of paragraph 

6.2 1  I beg to state that these are formal. The socalled 

self-styled........ 
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self styled Association o Union is not recognised by 

the respondents. Therefore, the other contentions made 

in this paragraph are irre1evit. 

That with regard to the contents of paragraph 6.3 1  

I beg to state that these are formal and hence nothing 

to comment. 

That with regard to the contents wade in paragraph 

6.4 of the application, I beg to state that the applicants 

were found surplus at North Eastern Region,Shiilong and 

due to exigencies of work at K.K.Thanda in .Andhra Pradesh; 

they were posted from North Eastern Region,Shillong to 

K.K.Thanda in Andhra Pradesh in accordance with clause (1) 

of the conferment of temporary status order issued by 

AND to the applicants which reads as under : 

"You may be deployed anywhere within AtDmic 

Minerals Division or any other constituent unit 

of Department of Atomic Energy on the basis of 

availability of worku. 

Therefore the averrnents made by the applicants in the 

present O.A. that they were posted since they are members 

of the Association is absolutely baseless and far from 

truth. The other allegations made in this paragraph are 

baseless and devoid of merits. 

That with regard to the contents made in paragraph 

6.5 of the application I beg to state that these are denied. 

Co nt d . . . . . 
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That with regard to the contents of paragraph 

6.6 of the application I beg to state that the applicants 

were transferred as they are found surplus and instead 

of terminating their services the Respondents have taken 

recourse of clause (1) of the conferment of temporary status 

order issued to them and accordingly they were posted from 

North Eastern Region, Shillong to K.K.Thanda (A.P.) vide 

order dated 20.12,1995, with an intention to keep them 

in casual service. It is further stated that under clause 

(ti) of the offer of appointment, the services of the 

applicants could have  been terminated by giving one months 

notice. The intention of the Respondents is to accommodate 

the surplus casual labourers to help them on humanitarian 

grounds. Hence the allegations made in this paragraph 

are imaginary and far from truth. 

That with regard to the contents of paragraph 

6.7 of the application, I beg to state that the applicants 

were given more than one month's time to join new place of 

engagement at their option, which is evident from the 

order thited 20.12.1995. It is further stated that lateron 

the applicants have sought extension of time vide their 

letter dated nil upto 10.2.1996 for joining duty at 

K.K.Thanda. In fact extension of time as requested by 

them upto 10.2.1996 was granted. Meanwhile all the 

applicants have utilised the extended time for resorting 

to litigation against the Respondents instead of joining 

duty at their new place of engagement. 

Cont d . . . . . . 

J 



-.9- 

That with regard to the contents of paragraph 

6.8 of the application, I beg to state that as and when 

the work load of any Region is decreased of increased 

the Respondents make such transfers to accommodate them 

keeping in view their casuul service on humanitarian 

basis. Accordingly, the Respondents have transferred 

the applicants in accordance with clause (1) of coifferment 

of temporary status order issued to the applicants. 

That with regard to the contents of paragraph 

6.9 of the applicatIon, I beg to state that the seniority 

of the applicants will be maintained. 

That with regard to the contents of paragraph 

6.10 of the appliation, I beg to state that the applicants 

have filed the present application with ulterior motive 

with a view to avoid transfer from one 1egion to other 

Region on the pretext that they are Union/Association 

leaders. 

That with regard to the contents of paragraph 

7.1 of the application, I beg to state that the issuance 

of letter No.AMD-19/15/93-Adm.IV(Vol.II) dated 20.12.1995 

is fully justified and it is well within the jurisdiction 

of the Respondents. 

That with regard to the averments of paragraph 

7.2 1  1 beg to state that the applicants have complied 

with the direction contained in the transfer order dated 

20.12.1995 and they have joined at K.K.Thanda(AP)on 9.2.1996. 

C ont d. . . . . . . 
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That with regard to the contents of paragraph 

7.3 of the application, I beg to state that the applicants 

are not entitled for TA/DA in terms of Govt. orders 

since they are holding casual status only. 

That with regard to the contents of paragraph 

7.4o.nd 7,5 of the application, I beg to state that the 

applicants have been granted sufficient time upto 10.2.1996 

and they have joined at K.K.Thanda (A.P.) on 9.2.1996. 

The applicants are. not eligible for joining time since 

they are hold ing casual stat us. 

18.1. 	That with regard to the contents of para-1 

of Grounds of the application, I beg to state that in 

accordance with clause (1) of the conferment of temporary 

status the applicants services are liable to be traLsfe-

rred anywhere in India in the exigencies of work. 

If the applicants are not willing to undertake the 

casual assignments, their services are liable to be 

terminated as per clause(i) of the caferment of 

temporary status by giving one month's notice. It is, 

therefore, stated that order dated 20.12.1995 issued by 

the Respondent No.3 is well within the jurisdiction of 

the Respondents. 

18.2. 	That with regard to the contents of para-2 

of Grounds of the application, I beg to state that the 

applicants do not have any right to question the validity 

of the . . . . . . 
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of the transfer order of the Respondents. It is reiterated 

that there is no sufficient work available in North Eastern 

Region to accommodate the applicants. The transfer order 

is fullr justified and well within the powers of the 

Respondents. The other averments made in this para are 

not tenable and devoid of merits. 

	

18.3. 	That with regard to the contents of. paragraph 3 &4 

of Grounds of the application, I beg to state that the 

service conditions are regulated in accordance with 

coierrnent of temporary status issued to the applicants. 

The applicants are not entitled for TA/DA on posting since 

they are holding casual status. 

	

18.4. 	That with regard to the contents of paragraph 5 & 6 

of Grounds of the application, 1 beg to state that whenever -

any regular vacancy exists the casual labourers will be 

considered subject to ful±ilment of recruitment norms, 

if they apply for the post. The selected candidates will be 

posted in various Regions based on the vacancies available. 

The other contentions made in these paragraphs are without 

any substance. 

	

18.5. 	That with regard to the contents of paragraph 7 

of Grounds of the application, I beg to state that the 

a plicants have been granted sufficient time as requested 

by them, i.e. upto 10.2.1996 and they have  in fact reported 

for duty at K.K.Thanda. It is further tated that the 

contentions made in this para are absolutely baseless and 

far from truth. 

Cant d . . . . . 
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18.6. 	That with regard to the contents of paragraph 

8 of Grounds of the application, I beg to state that the 

seniority of the applicants will be maintained even after 

posting from one place to another place. 

18.7. 	That with regard to the contents of paragraph 

9 of the Grounds of the application, I beg to state that 

these are not maintainb1e as the Applicant's Association 

or Union is not recognised by the Respondents. 

18.8. 	That with regard to the contents of.para-1O 

of Grounds of the application, I beg to state that the 

casual labourers from various Regions have been posted 

from one Region to another Region as stated in the brief 

history of the case and they complied with the transfer 

orders issued to them without claiming TA/DA except the 

present applicants. Therefore, the contentions of the 

applicants are not correct and hence denied. 

Tht with regard to the contents of para-8 of 

the application, I beg to state that the posting order 

No.AMD-19/15/93_Adm.IV (Vol.11), dated 20.12.1995 issued 

by the Hesponents is just and proper under the circumstances. 

That with regzd to the contents of paragraph 9 

of the application, I beg to state that having agreed to 

the offer of appointment issued to the applicants there is 

no case in their pleading. 

That with regard to the contents of paragraph 

10 and 11 of the application, I beg to state that these are 

formal . . . .. . 
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and hence nothing to comment. 

Tat the present application is ill-conceived 

in law and mis-conceived on facts. Hence it is liable 

to be dismissed summarily. 

That the present application is liable to be 

dismissed solely on the ground that if it is allowed, 

there will be unending litigation of other casual labourers 

who had already been posted and joined duty and likely 

to be posted in future from one Region to other Region 

scttered all over India. 

That the present application is liable to be 

rejected on the ground that the posting order dated 

20.12.1995 issued by the Respondents posting the applicants 

from North Eastern Region, Shiflong to K.K.Thanda (A.P.) 

is well within the jurisdiction of the Respondents. 

That the applicants have faIled to make out 

even a prLma fade case in the present application and 

hence the same is liable to be dIsmissed. 

That there being no aW cause of action the 

present application is liable to be dismissed in limine. 

That the present application is not at all 

maintainable in view of the fact that the applicants 

have not exhausted all the remedies available to them. 

/ 

Contd. . . . . . 



p 

That the prayer for certain relief including 

the interim relief being not legal the same are liable 

to be rejected. 

That the present application being a 

prematured one, is not at all entertainable. 

That the Respondents crave leave of this 

Hon'ble Tribunal for filing any additional Written 

Statement, if this Hon'ble Tribunal so directs. 

That this Written Statement is filed bonafide 

and in the interest of justice. 

32 1 	That in view of the above submissions the 

present application deserves to be dismissed with costs. 

VERIFICA2ION 
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VERIFICATION 

I, B.M.Swarnkar, son of late Shri Kacharumal, 

aged about 55 years mrking as Regional Director, North 

Eastern Region, Atomic Minerals Division, Department of 

Atomic Enerr, Shillong do hereby colemnly affirm and 

declare that the contents of paragraph1 are true to my 

knowledge and those made from paragraph 2 to 21 inclu-

ding the Brief History of the case incorporated in 

this \Jritten Statement are derived from records which 

I believe to be true and those made  from paragraph 22 

to 31 are my humble submissions before this Hon 1 ble 

Tribunal. 

AND I sign this Verification on this 4day 

of 	,4pi,iJ 	,1996 at Shillong. 

DEPONE 

v/Reg1.na1 Dtecp 
/W. E. Regioa 
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'41ontyu Mikural3 Dlvi Ioi 
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I' 	L I fl'flI r 	tmic 'nray 

f)flj 	
1L 	rn1 I Dvt 

AM!) C0mp1ex 
• - 	 eurnpet, 

fyderabad-46. 

No AMD.-19/1S/93-Adm IV ('o1 I]) 	 ' , June-'05j 1995 

In p1rtiaflc of thi: of 1tc lttr to.iMD19/15/93-Adrn.IV, 
Ci - t(3r1 1//15, th foUowjnq temporary st.3tus''casual"labourers 
of flatern Rer,lcn have reported 

on the iorc?n000 of 5 th Jun', 1995 an3 they are posted to the 
trn 	

- r 	dta1c g iv en helot,. 

' ?TONflmc'. 	 rAthr ' 	nm' 

	

-q 	 Hqr. pbsting 

S/hrj 

1,. i hindr Dn. 	 AbhjnODs. 	.  (c ic No.41()3) CIIGr,oup Hyderabad 

ihyarn unr!°r hrati RamQshwer Gin 
(C.'sc 14c:.41r) . 

r.ihr, rn   
t'l 	

Ctin 	. tiohan (c:c 	f)4 ill) 

	

Shym 	 Prasad [tam Prasa (c:c N0.4179) 

7X\ 
• 	 .. 	

// 	) 

!L' 	 t 
•jI 	

• 	 . Sr (K.v..K. SIN(333E) 
Assjtant. Peronne1 Of f i cer - 	 . 	 •- Copy to: 	•, 	 - 	 -' 	 . 	 . 	 - 

1. Denu ty Di rector (i.) , 7.. TncLiarq 	-1'tiSC AMO, '4Ylerjbac3. 1• Tihq, CIT Group, AMD Hyderabd. 4. Tncha 	nrill
'Inn Grup, t*ID, Hyderab . Incha 	fli, 'MD, 'Hyderahd 	- 

r)• fl )tiy ConrJ 	r Of AC((mflj- !yc)rRhad - 'Ac1rninjtrtjvp 
Oficer_Tji, AMD, 	yr)roha , i 	' APO, A1m.fn .,I/II,'i 

 9. 	1 ccount Offjcr 	AMD, Hyderaj 

/ccounts. 	Hyderabad 
Section 

 

'Drilling 	'Hyderabad 
• Group. 

(Truck 

..O/o Iflcharge Hyderaba 
• 3.S.O.I. Hyd. 

S. K. CHIKRABART1  ~4* 
ssjstant Personr,j Officer 

ATOMIC MINERALS DIVMION (NER) 
DEPARTMENT OF ATOMIC ENErRGY 

Government of Jn',iEa 
SHILLONG-793 011 



Department of Atomic Energy 
(JOvernnint of India 

 Atomic Minerals Division 	 . . 

AMD Complex, 

!lydtebfld_OO 016 

• 	May .16, 1995 
The 	rvQy/Drjl1jnq activities of tomfc ieral Divjj0 in ST9 area have decreas,,d considerably. Since there is no gainful 

	

employment in STO 8rea, if YOU 	interested to : cOntjflue in thj 
Depertm,nt 	Csst, 	

Lebotjrer (Tempot.ery Status) 
y 	are advised 

to proceed en r , ort for duty to A5tt. 
Peaonni 0ffjcar Admjn,iy AMD Complex, Bempot Hyderad for further assignment, 

iediete1y,  
but in no 	lt,r than 16th 	1995. in term, of claua,(j) 
of you temporary •tats 

l'tt.r No.AMD...1g/j5/g3Ad 	
13/10/1993 er, no •ntjtl.d for r., for Joining, ne 	of 

POsting. 'renajt period will 
be trefted as leave due end admissible 

	

Your Headquart3j11 be Hyderabad 
	. 	... .. . ••, 

faj 	r.ror 	e, 	y 	now p1*, •u 

	

i 	
be °0neeruej 'thAt,y 	are 	

tntereat.d 
to Contiflu, as C55l Labourer in this 

Cepartmpflt.s 'our nam, will bp etruck off from thp 
	

Roll. of thj divimj0fl, 

	

tli15 ICtter ee On 	
notic, for 

dip 	
o Your eervjc,, in terms of 

Ol5U 	(xi) of thj5 
Department'O.M. 

dtd 13/10/93 cited abovn. The 
notice period 

will b opertjv, from the 
dat, of recaipt ofthialett 

To  

I.  

r .t 
casusi 

Throuçji 
	
AMD, Ca1tta 

Copy to: 

Dy, Director 00), AiD, 	yder1 	•,• .,. 

Re91 Director ER, AMD, Calcutta Dy, Reqj051 
Dir.ctot ER, ..D, 4, Adminf,trj 	

0tfic,r_111 A, 
S. 

SUhP8 °fic,r ER, 
A, CaItta 

6, A5gtt 

Accounts °ficer (Oh3j) Ai, Hyderabad , Ape, Admjni AMD, 
8. SP, 'MD Hyderebad 

Ii 

	

(ri. 	
Rio) 

	

VIi4e 	
S., •!t4ha 

I 
S. K. CHI'KRASARTI 

ASE1S.aflt Pérsonr,,'i Officer 
TOMIC MINERALS DIVISION (NER) 

DEPARTMENT OF ATOMIC ENERGY 
Government of India 
SHILLONG-793 011 
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0,tio. 
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CWC P40, P4 c m e n&rn 

6/'6hrj 

• 
 • 	 "4103 	•• Rbjncjr8 	fle 	• 	-; -. 
 

A129 Shyam t4enc3an Prasad Ram Prasad 
 1..4137 6ubhah C16ntra Mon'ia1: 	Andht Mnda1 

4.- 4141 	• Suahjl I(umr Beharo 
- (u1adhar Behara 

S. ..4111 ibrem Mahto Chandro Mohen 
6. .,. 	4130 

--- ---------------------- 

Shyam Gunrlar. '3hertI Rame3hwr Gin 

- 

3t 

- 

S .., ...•. 	
.5- 

S. •S.•• •: 

• 	 •. 	-S. 	 • 	 •• 

. ( • • 



Govern'jnt of India 	.. 	 .: 

OeertmenL of. 4torlc Energy .  
Atomic 1"otzls 0vi.sion 

	

• 	 •. 	

.' AND Complx; 
I 	Begumpot,. 

Hyder ab ad — 16 

NO.MD..1Y/15/Y3dm.p! k VO ,..'i) 	 July28, 195 

Zr, purouence of this ,frice lett.erNo.hrO_1I15/93_AdmIV 
dated 16/5/1995, the follou?jng casUal labourers of NCR, •.Shillonc 
have reported for duty at B.S.G. I. Visakhepatnarn on the forenoor 
of 12th June, 1995 and posted to OSOI,.Visahapatnam.. 

S.No, 	N a m o 	 Posted tn 	Hqrs. 

S/Shri 	
••.... 	 .• 

- 

PRASNNA KIJIIAR ORg 	12/06/95 1N) •BSOJ, 5/0 BRRNQAJRN DAS 	. 	 ,.. 	 . . 

	

HYD. 
 Visakhapatnam 

/2 

:. 

N. VENU 
5/0 V.D. NARAYRN 

12/06/95 (rN).. —do- 

/ 
V.K.K. SlrGH) 	i°•i 

Rssjst ant Personnel Officer 

Copy to: 
 

Dy. DiroctorB) AfD, Hyer2bad. 
Incharge, P1150, ArID, Hyder ab ad. 
Incharg, 6501, AID, Hyderab ad. 
Incharge, 8s01, Visakhaçtn8, 
DY,.Controlier of 

ACCOUntS, AM P  HyderabJ 6.Oy. Chio Security Officer, ArID, Hyder APO, rJmjn.._I/I1\.0 Ryderabad 	
J

. 8. ARO (Bills), API), 

S. K. CHAKRABARTI 
 

Asisint Personr,pi Officer 
ATOMIC MINER,LS DIVISION (NER) 

DEPARTMENT OF ATOMIC ENERGY 
Government of Indj 
SHILLONG..793 011 

/ 

v ,  
d'4  

1. 

~'. 	I 

Ond-f-9,  
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aii,c Admjnj,ttstjj,,, & Aeeftints Off1, : 

To 

\\ 1. S1rJ U. Venu S/o Shri 
V.D.Parayan, Casual Labourer.  

2, F*izj 
Prasanna Kumar Dan /o Shrj 9ra8 	

De., CeLabourer Through. flegionj Director, NCR, Mr), Shj11ong. 

Copy to 
1. Dy. DIrector (9) fMt) Hy rjerabad 2, flegjo5 Director 	

, 

NCR, NID, Shjlli)flu . Almjnjattetj 	Officer..x1 AMD, 
Hyderabad. 4. .Sub_p5, °f1cer, NCR, Al'ID, . As 	

Accounts 0fflcer (I31I1) 
AfIb, Hyb 

6, ApO, Admj,11 /MD, 
T1yder&))d 7. Sf0, AtID, Hyderabad 

D. Shrj R, 
Gajapathj Reo, rnchare, 	

Visakhapatna 
with a reque 	

to inttmat.e thr? iOlfllflg report of the above two casual  1.abOurq 	 :o thj OffI, 

I 
vnirnent of It Its 	 -. .4/ 	 rprtment of Atomic Energy 

ly 	 Atomic Minerals Division 
4- 

• 	 : 	
// 	 AMO Complex, 

" 	 Beqump.t, 
Hy1.rsbad.00 016 

• 	1ø.AMIiitQ/iç/gi.A&1n.V 	 May 16, 	1995 

Due to closure of Killung Test flecovery Plant at 
Domiosiat, 	Shillong, 	there is no gainful employment in Killung 
area. 	If you are interested to continue in this Department as 

• 	Casual Labourer (temporary status), you are advised to 	proceed • 	andraport For duty to 	3hrj R. Ojapathi flao, 	Incharge 	BS0- VJohhnotnam, 	floor 	4o39-A-0, 	Mvralj Naar 	Iniustrjal Etig 	' r.O.,Visakhapatnam - 	 O 007, inediate1y butin no case later 
then 1,th Jun.14 	1995 in terma of clause Ci) 	of your temporary tjjm 

,AMIj..1Q/j3/9a.Adm,xv datarl Ol/10/19s3. 

2& 	You arn not entitled for T.A. 	for joining the new place 
of posting, 	rranjt period will be treated an leave due and 00ITI.t55ih)e, 

14 	Your 	I{eec1quertrs will be Uyderabod. 

4. 	In case you fail to report for duty at thenew place 
as indicated above, it will be Construed that, you are not 
interested to continue as Casual Labourer in this Department 
and accordinqly your name will be struck off from the Muster 

A,ñatv,1y, 	toe lh&s 1eI,i tneinth's 	 fo or your servicesrvices in terms of clause (xl) of this Department's 0.i. doted 4/10/93 cited ehov. The notice period will be oporatjvo from the dat, of Vatpsi •tr 

I' 

S.K.CHAKRABARTI 
nL Personri Officer 

ITOMiC MINERALS OIVION (NER) 
DEPARTMENT OF ATOMIC ENERGY 

Government of India 
SHILLONG-79a 011 
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Govermeflt of India 
• 	(1 	 Departmnnt of Atomic Energy. 	 . •• 

Atomic 1inerals Division 

• 	 At Comr1Ix,., 
Begumpet,. 
Hyderabad-16 

No'J¼U_19/15/D3_Mdfl. jj % V 	11 	 Oucornhr' 07, 199 

In pursu 'e nf this yffice letter NO. Ar_19/15/93_dm. IV 

V'Ol.1I1) djted 2/11/1995 (the fol1u1ng A (Inur) casual labourers 

(Te.mor.ary Status) have reported ror..ciuty at B5QITrjVnd!.t 

or. tnr.r from SuthOrfl R.gion on the detos mentioned 'against 

ech:' 

Joined Posted. 
S.Jo. 	N a n r, and rethr'S narr 	 Hars. 

• 	 S/Shri 	 ' 

Gflçfli. 1. C.rudc, 	 27.11.95 	9SO 11 	TrivandrLr 
• 	

/O Shrt 1mmanna Gouda 	(FN) 	Trivandrum 

R. Ramamurthy 	 28.11.95 	-do-.: 	. 

	

• 	 $/0 Krishnamurthy 	 (r.ri) 

	

• 3. . 	K.P.annj Kumar 	 28.11.95 ' -do- '-do- 

5/0 Narayanan Kutty Nair 	i.N) . 	 •.• 	
.. 

40 	0 Suryanarayana 	 28.11.95 	-do- 	 -do- 
9/0 Satyanaroyana 	 (v.) . 	•.. 

(K.K.K. SIfGH) 
ASS 1ST AV ,  PERSONNEL OFF, IIIR 	_- 

Distribu.ion:  

Deputy Diroctr 	0), RhO, Hyderabad. 	• 	
. 	 ' 

Regional Oirectr, SR, PO, flangalore 	• 	 . 
• 	. Incharge, PIISG, AF10, Hyderahad. 	. 	• 	• 	S  

• Incharge, esoi, R, Hyderaád. 	.. 	 . 

. lncharge, 8S0I 9 'Trivjndrum.  

	

• 	6. Rdminjstratjve Orficer-jil 	
. 	 : ' 	• 

: 	 r 	'R 	
--- )3_ç rLpo.& 

• 	 .• 	
•• 

• 	 • 	 . 	 • 3 .( CHKBRTI 
• 	 . 	 . 	 :• • 	\ssfStant Persorri Of faer 

	

• 	 . 	 ATDMc MtNER.LS DVrON 

• • 	 . 	 . 	 . 	DEPARTMENT OF ATOMIC ENERGY 

• 	 . 	bovernment of lnii& 

	

• . 	 SHLL0NG792 fl 



/4  
Government of india 

Dprtmont of Atomic Energy 
Atomic Minerals Division 

AMD Comp1e., 
Dequmpet, ' 

Iyderabad16 

NoAMD-l9/15/93-Adm.tV (Vol.111) 	 November 02, 1995 

Due to reduction in workload at Tummlapalle/Lakkireddi-
pal.le/Bangalore, there is no gainful employment in that area 
t'her'e you are posted at present. If you are interested to 
continue in this Departmant. an Casual ::'Labourer 	(Temporary 

•.8tatu13), 	you are advised to proceedand. report. 	to Shri 
8. Krishnan, Incharge, DSOI-T4N.&Kerala,!'Lek9hmi" TC-17/406(1), 

• PcoJapura, Thiruvananthapuram- 693 012 for further 'assignment 
immediately but in no case later: than 30-11-1995Hin terms of 
clause(i) of your temporary status letter .No.AMD-19/15/93-Adm.IV 
dated 13.10.1993. 

• 	
—1_• 

You are not entitled forT.A. for Joining the new place of 
posting. 	Transit period will be •treatedas. leave due and 
admissible.  

Your Headquarters will be 

In case you fail to report for dutyat the new place as 
Indicated above, it wll be construed that, you are 	not 
interested to continue as Casual Labourer in this Department and 	• 
accordingly your name will be struck off from the Muster Ro113 of 

	

• this Diviaion. Alternatively, please treat'this letter as one 	: 
month's notice for dispensation of your services in terms of. 
clause ((i) ofthis Department's rO.M. dated 13.10.1993 cited 
above. 	The notice period will be operative from'. the date of 
receipt of this letter.  

/ 
- 	 (N.Srjni\,asa'Rao) 

Chief Administrative ? Accounts Officer 

To 

Shri P. Suryanarayann 8/0 Shri Satyanarayena, C.Lábourer. 
Shri R. Ramamurthy S/a Shri Krishnamurthy, Casual Labourer. 
Shri K.P.Manoj Kumar" S/a Shri Narayanan Kutty Nair, ç.Labourer .  
Shri Gopal T. Oowda S/a Shri Tammanna Gowda, C Labourer. 

• 

 

ThrMlghi Regional Director,  

H 	SR, AMD, 8angalore. 	. 	 •. 	
. 

J 
rTT'iTl ;tP•çrrrTr 

\'1 	ifl 

tTr.r, ç. 

/ ....... 

S. K. CHAKRABARTI 
fx~ F- is , ant PersonrI Of ficer 

ATOMIC MINERALS oIVI.ION (NER). 
DEPARTMENT OF ATOMIC ENERGY 

Government of India 

SHILLONG-793 011 





No AMD-19/15/93-Adrn IV (Vol III) 	 December 20, 1995 

Due to reductionAn  warkload at Northeastern Region, there 
is no gainfu1emp1oyrnent inth.át..a.-a,whe're.you"are'posted at 
present If you are interested to coni - inue in i ths Department 
as Casual Labourer (Temporary Status), you are 	advised 	to 
proceed 	and 	report 	to 	Assistant 	Personnel 	Officer, 
Administratjon7lV, Atomic Minerals. Civsin,' ''.'',Comp1ex, 
Begumpet, Hyderabad for further assignments in CII 3roup, AMD 
(Camp: K. K.2Thanda) immediately but in no case later than 
22-1-1996 in terms of c1ausà(i)of your temporary status letter 
No AMD-19/15/93--Adm IV dated 04.10 1993 

You are not entitled for T.A.'. 'for. joining the:new" place of 
posting. 	Transit period will 'be treated as leave due and 
admissible.  

Your Headquarters will be Hyderabad.. ' 

In case you 'fail to report lor'duty at the;'new 'place as 
indicated above, it will be construed' that,. you are not 
interested to continue as Casual 'Labourer in this Department and 
accordingly your name will be struck off from theMuster Rolls of 
this Division. Alternatively, please treat this;letter as one 
month's notice for dispensation of your' services' in terms of 

.'clause 	(xi) of this Departmen't'.sO.M. 'dated 04.10.1993 cited 
above 	The notice period will be operative from the date of 

.JI L"IS Aetter.  
A 

"(N. Sr,inivasa"R.äo) 
Chief Administrative & Accounts Officer 

S/O Shri"Radional'Mu.rmu','C.Labourer 
5/0 Shri Sundeswar Sln9h, C.Labtier/J 
S/O Shri MC. Mahato, C Lafourer 
S/0 Shri Tefr.can Rai, C.Labourer 
S/Ct Shri Naresh Dutta, C Labourer 

P T 0 

S. K. CHAKRABARTI 
Asisnt PersonreI Officer 	" 

ATOM f 1 NERALS OVflON (NER) 

DEPA9TMENT OF ATO,MIC'ENERGY 
'Government' of india 

SHLLONG-793 011 

To 

Shri Joseph Murmu 
Shri Bipin Kumar Singh. 
ShriSunil Mahato 
Shri Gopal Rai 
Shri Parimal Dutta 

Through: Regional Director, 
NER, AMD1/h)illonQ. 
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Gov'rnment of India 
Department of Atomic Energy 

Atomic 1linerais Djvi s j:0 W
I  

- 	
: 

 

	

J. 	..Compiex, 
BdQumpet,' 
Hyerabad_15 

•Rt1 g/15/93_Adm IV tV.1. xix; 

In pursuance nf' thj' Uffjc letter 
No Arvo_ 1 9/15,93_Rd IV 

	

% Vnl. III) dated i7,11.1g95fh(, f 011owing csu 	labourErs, 
Temp. Status) have reported for duty at Camp K.K. Thana, Cu 

Group an Lrjnç'1. from Sdutt rn RCginn cn tie otu5 mnt ionnd 
against each; 

9 t y 2 ,I .1996 j 

a m 	 Date f: 	Placà. o f 

	

Q 	
jn1n1g. 

- 	 s / Sh r/  

11 	Ch. Krdalj 	
05.12.95 	 K..Thand8 

	

2. 	C.  Narayana 	 O5.l2.9sçtq 	K.K. Thapda 	HYD. 

	

3. 	Bayyspu Rdd 	 05.12.95 (R.N 	K.I<,Thanda 	HD. 

	

4. 	P. Oule 	
15.12.f5 	A.0 	K.K.Thaflda 	HYD, 

	

5. 	V. Gagaraju 	 5.12. 95 	K.K.Thanda 	HYD. 
F,  M.  Ramachandra 	

05.12.95 	 K..Thanda 	HYD. 

	

7. 	Ch. Gangi Reddy 	• 05 12.95 R.N 	•K.K.Thanda 	HYD. 
fl. 	Yengamuni 0 	

05 .12.95 (A,i 	K.K,Thanda 	HiD. 

	

9, 	f. Xrishnh 	• 	
h.N 0 	

, astan 	 K,K.Thand8 	HYD. 

	

1. 	
. Ram Balu Naik 	

05.12.95 (A.N) K.K.Thanda 	HYD. 

	

12, 	Shaikastan 	
05 .12.95. çA.N' 	.K.Thanda 	HYD. 

	

08.12.95AN5 K.g.Thand3. 	HYD. 

	

-. - 	- • -- 	 - 	

-. ••_ -• --____ 

• 	\' 	

G. Kotesara Rao) 

on 	 Aifljtratjve 0f'f1cer 111 PL : 

Deputy 
UirEctnr 8,, WIQ, Hydrabad 

3. 
He8, Cu Grcup, 	

Hyderabad  Rogi 	Directot SR, 	 galbre RPO, 8 . . Incha, Pi5c, P1D, H
. 	 • 5. Inc h a rge 	 ycerabad 

Drilling Gfoup, A1'O, Hydorh 	I 	• 

6. Inch arge Camp: K. K . Thanda, PG:pedv.ora 01st. Nalgond, 
7. Dy. Controller F Account9, A, Hyderahad 

	 • 

• 8. Admjfljst2t18 Off'icer_III, A1D, Hyder abj; 

	

. 
0y.Chje Security °f'flcer, ArID, Hyderaharj 

	
••. 

10, APO, 	dmln,I/ii 	P1D, Hyder3 • 	 •  11. ARO 	81II) 	IVID, Hyderaha, 	
,•, 	

• 

	

('). 
• 	 Yx- K. CHKsARt4/çff 

	

• S 	 • 	

Assistant Personñ; Officer 

	

/ 	

ATOMIC MINERALS Div; ION (NE 

	

\ \ 	 V 	
DEPARTMENT OF ATOMIC ENGY 

• 	

/ 	 ER\ 	
Government of India 

/~~x M~o  SHILL0NG793. 011 

9 



	

0 	 SPD POST 

Governmentf India 
Department of Atomic Energy' 
Atomic Minerals Division . 

'• 	
AMD Complex, • 	 . 	. 	egurnpet, / 	 '.. 	.. 	 • 	
Hyderabad_500r 016 

No.AMD_ 1 9/1c/g3_AdrnI (V614Ii) 	'• 	 November 17, 1995 

Due to reductjon'jn 	 at. 	Region, there 
is no gainful emplormnt in the' area where.yoi are posted at 
present. If you are i'terestdto COntinue inthj Department 
asCesual Labourer (Temporary Status),;you are advied to 
proceed and report to 	

sPO:Peddavoora AP• for but 
in no case later than04-12_1ggS in trms>fc1ause i)'of.your 
temporary status letter NouAMtjT9/15/93AdmIV dated 1,3.10.1993. 

You are not entitled for T.A for joining,'t 	new place of Posting. Transit period will be treated as leave duo and admisjb1p 

Your Headquar5 will be Fiyderabad. 
 

In case you fail to report for duty at the new plac 	 0 indicated above, it will be construed that,' you

p ' are no interested to Continue as Casu1 Labourer in this Departmnt and, accord- • ingly your - name will be,stc off fr om utpr Rolls of this ' Division, 	
lternative1y, please 'treat this lettr as One months ,notice for dispensation of your:servjces..jn 'ternisof 

clause (xi) of this Departmentsj dated 
1 3.10.1993 ited above, O  notice period will be operatjv fro 	 The the letter. 	 m 	datë 

0 • 	 • 	 0 ' 	
, •'

of receiptof this  ' 	••. 

-. - 

	 ( N. SrniJasa..Rao)' 
Chief Mmjnj'sttativ & 

ACCOUfS :bfficer .' 	•' 
To 	 • 	 0 	 , 	 , 	

' 	 :' 	
. Aa per 119toverleef 	

0 0 	 . 	 . 	
, ,, 	 •': 	 • 	 • 	

•-.. 	
0' 

Throh, RWSR/ang.j r , 

0 	 • 	 ' 	

0 	 • 	

' 0 	 0 ' 	Contd ... 2/ 	, 	0 

rWARARKRAI' 
p rsonreI Of hcer 

TCM MINERALS OiVIION (NER) r  
DEPARTMENT OF ATOMIC ENERGY 

• - 

 

Government of India  

SHILLONG 793  0111 

0 



!i 

J : 

Ni  

t '-' 2 :- 
.' 

çpyto 

1 Deputy Director (s), A1D, 9yderabad. 
20 Reqional Director, SR 	Banga 1ore ... 

Heed s  CII Group, A'D, Hyderabad. 
Incharge, PMSG, ?D, Hy - erabad. 	 - 

S. Incharge, Drilling Group, ?'D, Hyderabad. 
Incharge, Camp: !<.Thanda,*'pO: Pedc3avoora, 
Ditrj 	Naiqonda - with a request to obtain 
Jojnin reports from the casuals and forward 
to this office. 
Dy. Controller of ?ccounts, AMD, Hydrabad. 

1. DY. Chief Security Officer, ?MD, Hyderabacj 
9. Admjnj5tretjve Officer-ui, MD, T yderabad; 10.po/sro SR, AMD, 3anoalore, 

J- APO, Adm 	7II'iMr Hyderabacj. 12. )\AO (Bills), ?MD, Pyderabad. 

(N. Srjnjvasa Rao) 
.:Chief;min1strtjvi & 

Accounts Officer 

T.,I'3T or C\SU11, 'TNSCrRRED TO Cit C'fl'OtJp 

'S.N. 	N 	m e end .F2 ther. 	: . ---- 	 .- .... 	 rne- 

S/Shr I 

	

1 	Ch. Kodeli S/o Obulesh 

	

2 	C. Narayena S/P Obu1s 	. 
BaYYaPURCdY, M. S/o. ?l.Krishna Redy 	 H 

	

4 	
P ObulOsh S/oGangan 
Y. C',  ang8r8ju S/o Acheili 	•. 

	

• 6 	P4 Ramechafldrà 

	

7 	 Sb 	 : Ganganna'. 
Ch Gngj e'c3y S/o Mall3jah 
YengaritjnI 5/0 	 . 

	

9 	. Krlshnaleh 3/0 ?'allj Redc.3i 

	

10 	
0. tastan S/o 0. Bahulu 11 	Pam  

12 	 S/cj iamu Naik 3hjk ?1st 	S/a Nahi S.f. 
.----------------,. 	

..... 'I..'•..;.• 



/ 

V 	 - 
LflVP Hmprti (if JTUjI 	 c\v, 

DepmrtmPnt I I Atomic r1 ir  

	

ltomic Minerals Division 	TP  

I -IL 1. 	 T-ulrtpt 
H,'dc?l 16 FJ - J(LJL'J 9i& 

S 	 ..•, 

No 	i)-.'(O ('fl /OO 1WI/' \\)( 	 OL t £lLor 	I9hin5 
• 	 . 	 . 	

.5 	 ...':. 

TELEX MESS6E 	• 	. 	.: 	•. 

FROM 	2 	INCHARGE PMSG . 	cit) 	1 lvDrr 'rru 

FOR 	R[1 I ONAL. DIRECTOR NRI'Eh /E,R 'criNrrwn /NWR iMD N DLL Hi 
B1-NGAL0RE / JF13HEDPtJR 4 NAOF'UR / SHJLLONG:./: ]ARODA / 
JAIrIJR  

U I L IS A (1 ft J I FFMEN] OF :0 	UAL l_AE0t WEI 13 	TrMr'OPARY - 
C,T( fLJE) 	FOR THE DRJU 1N13 FrriRANF1L (1T FFpiTF1 	INPIII JNVEC'T)(A 
n flN' ) DIRECTOR, CMD DESIRES.i i tAT 'rOLl 1114? <INDLY j I NI) I A I 

MAXIMUM MJMEER OF rEMpr3Rry r3TATI)S CASUAL. ..WtiRERE3 WHO CAN tIE 
SPARED FROM YOi.JR REGION FOR THE -00PYEPURPOW FY RETUiN FAX I 
TELEX (.REGARDS 

NT.T. 	
S 	

.. 	 •. 	
: 	. 	

. 	
. 	

5 	
5 	 . 	S  

( 	 - 

S 	
5 	Inch;r-ç 	5 	5. 

S 	 Planni pq and - Management feqvI c6p Group 

npyby puL 	IC. Lfl ii rn-tt .L 1)11 10 

	

• 	/rhe Rigi ona4 Dircs.c: t.cr -  , NR/Efl/SR/CR/NER/wr</NWR. 	Alli), Nrw Del hi 
cr/Nacpi.ir /l, II 'r J/f rcUa/Ji pur ., 

. 	 S  

• Ccpy • to . 	. 

The Dii:y Di rc tt:,r-
• 	•Tte Dp.it y Director 

• 	- 	The. Dt-.putv Director 

5. S SQ\ 

.5 	 5 	 .5 	
••• 	.S. CkAKRABARTU S 	 S 	

Assistant Personnel Officet 

	

tv :. 	. 	. 	. 	 . 	 .5 	
( 	rI,I -.I f .fl ) S 	• 	

S 
• 	 • 

• 	uv..'nme 	• 	.- 	: 	 S  
S 	 . 	 . 	

. SHILLONG-793 cni ., 	• 	 . 

(F) 	AMt),}clérsbcI.  
(R) , AND • H vd r Zi b ci. 
ci> • AND, Hydprabah. 

I1oIriLy ) 

S 	J.nctirqe 
P1 .rird rj aid Maosoement' services Group 



Con fidential 
 

/ 

• 1  

r4 
\1 A 

Government of India 
Departhent of Atomic Energy 
Atomic Minerals Division 

North Eadtern Region 	' 

I 	 : 	 A M.D 	Complex 
P.O. Assarn Rifles 
Shilloflg-793 011 

	

No. AMD/NERI7/24/88..Adm/Voi.II/ 
	Date: 01.121995 

	

)ub: Transfer of CasualL 	(onTJ 

1 

/ 

• •. 	This has reference toa telex No, .Nov/206 dated 22.11.1995 
• received from Administrative Officer—IIl,.AMD, Hyderbad regard. 
ing the transfer of five Casual Labourers(on Temporary Status) 
from NER, AMD to Central India Investigations, 

' tHyderabad. It 
has been intimated by A.P.O. Admn.IV,AMD, Hyderabad that the 
Temporary Status Casual Labourers may be transferred on. the 
basis of "last come—first go". Accordingly the following five 
names from the bottom of the senIority list of Casual labourers 

• are suoqested for consideration of transfer to C.I.I., f{yderabad.. 

S/Shrj 
1, Ferdinan Paliar, 2, Sunil Mahato, 
3. Bipin Kumar Singh, 4. Joseph Murinu, 

• 	5. Shimborlin Kharsaw, 

It may be seen from the above names that S/Shri Ferdinan  
Paijar and Shimborlin Kharsaw are originating from local tribes. 

' 

If local tribes are not considered for a transfer from NER, then 'i 
the names of S/Shrj Parimaj. Dutta and Gopa]. Raj may be considered . 
in the list of suggested 5(five)• casual workers.whichstartlnq 
from junior most in the seniority list, 'becomes; as under: 

S/Shrj 	- 	 . 	'•' ' 
1.  
3. 

The 
also enc 

End: As 

(SM. Swarnkar) 	•. 
Regional Director 

L 	: Deputy Director(J), 
Atomic Minerals Division, D.ASE., 	 • 
1-10-153-156 AMD Complex, Begumpet, 

•• ' 	

•' S:KHAKRABAR'il' 

AT01VIC h/I ERALS DV 	(NER) 
- 	••'' 	DEPARTMENT OF ATOMIC ENERGY 

Government of India 
• 	 • 	., 	SHILLONG-793 011 

Joseph Murmu, 
Sunil Mahato, 

Seniority us 
losed herewith 

above 

2, Bipin Kumar Singh, 
Gopal Ral, 5. ParimalDutta. 

t of the Casual lahourprg(on T.S.)'lg 
for ready reference and necessary action. 



• 	 Government of India 	 -. 
Department ot Atomic Energy 
Atomic Minerals Division 

1-10-153-166, Begumpet, 

Hyderabad-500 016. 

S 
/ 
	

No.AtID-19/15/93-Admn. IV 
	

October(y, 1993. 

In pursuance of 3.L4o.51O15/2/90-Estt(C) dated 10.9.1993 of 
Ministry of Personnel, P.G. and Pension, Govt. of India, 
Department of Personnel & Training, you have been conferred the 
temporary status with effect from September 1, 1993 subject to 
the following terms and conditions: 

TEMPORARY STATUS: 

J 
I) 	Conferment of temporary status on a Casual Labourer would 

not involve any change in his duties and responsibilities. 

The engagement will be on daily rates of pay on need basis. 
You may be deployed anywhere within Atomic Minerals 

Division 	or any other constituent unit 0ft  Department of 
Atomic Energy on the basis of availability of work. 	At 
present your headquarters will be 	Northeastern Region, 

Shi I long. 

ii) The temporary status will not however be brought on to the 

permanent establishment unless you are selected through 
regular selection process for Group-D posts. 

Ill) Wages at daily rates with reference to the minimum of the 

pay scale of Rs.750-12-870-EB-14-940 including D.A.., H.R.A., 

and C.C.A. 

lv) Benefit 	of increments at the same rate as applicable to a 
Group D.employee would be taken into account for calculating 
pro-rata wages for every one year of service subject to 
performance of duties for atleast 240 days (206 days in 
administrative offices observing 5 days week) in the year 
from the date of conferment of temporary status. 

v) 	Leave entitlement will be on a pro-rata basis at the rate of 
one day for every ten days of work. 	Casual or any other 
kind 	of 	leave,, except, maternity leave will 	not 	be 
admissible. 	You will also be allowed to carry forward .,,the 
leave at your credit on your regular.isation. 	Youwil'l not 
be entitled to the benefit of encashment of leave on 
termination of service for any reason or on your quitting 

service. . 

S.K. CHAKPABR I 

1 	 Asss nt P. 	. 

ATOMfl 	•. '• 
DE.iRTVLNI Of- 	 / 

Govern m€ 

SHILLONG-' 



xçg 
I Maternity Leave for lady casual labourers as admissible to 

reguLar Group D employees will be allowed. 
/ 

vjj) 50% of service rendered under Temporary Status 	would be counted for the purpose of retirement benefit5 after your regu lax' Isat ion, 

vili)After rendering three' z years' continuous service 	after 
conferment of Temporary Status, you would be treated on par 
with Temporary Group D employees for the purpose of 
Contribution to the General Provident Fund, and would also 
further be eligible for the grant of Festival Advance/Flood 
Advance on the same conditions as are applicable to 
Temporary Group D employees, provided you furnish two 
sureties from Permanent Govt.. Servants of. Atomic 1inera1s 
Division. 

Until you are regularised, you would be entitled to 
productivity linked bonus/adhoc bonus 'only at the rates as 
applicable to Casual Labourers. 

No benefits other than those specified above will be 
admissible to you with Temporary Status. 

Despite conferment of Temporary Statts, your services may 
be dispensed with by giving a notice of one month In 
writing.. 	You can also quit service by giving a wrItten 
notice of one month. The wages for the notice period will 
be payable only for the days on which you are engaged on 
work. 

xli) You are required to fill up the enclosed blodata form and 
attestation forms and forward to this office immediately. 

(N. Srinlvasa Rao) 
Chief Administrative & Accounts Officer 

To 

Shri/. 	Goya I Raj 
Casual Labourer 
Through: Regional Director 

NER, AND. Shfllcng 

14%,  

Copy to 
 

 

 

 

 
 

Deputy Director ( T)/(S)/CB),(R)/(p) AND, Hyderabact, 
Regional Director, NR/NER/ER/CR/NIJR/SR/WR, AND, 
New 
Baroda. 

r _._.__i 	- 	- 	-- aer or Accounts, AND, Hyderabad. 
APO, Adm. 1/Il/Ill, SRO (Adm.V), AND, Hyderabad. 
AAO, Pay/PF/Scale Audit/Budget, AND, Hyderabad. 
APO/SQ, S 	 AND, Br.ga4orLNagpur/ 

S. K. C 
rch 

nt Persoflr flffcPf 

ATo;c MINERALS DIVI JION (NFR 

DEPARTMENT OF ATOMIC ENERGY 

Government of In3Ia 

SHILLONG793 Oi 



Government of •  India 
 

kol 
Department 'of Atomic,Energy  
Atomic Min.râls Elivision 

1-10-153-156, Begumpet, 

Hyderabad-500 016. 

No.AMD-19/15193-Admn. IV 
	

October 	, 1993. 

In pursuance of'C..o.510I5/2/90 - Estt(C) dated. 10.9. 1993 of 
Ministry 	of 	Personnel, 	P.G.' ;and'.' Pension, 	Govt. 	of 	India, 
Department of Personnel & TrIning', you have been conferred the 
temporary status with effect fromSeptemb9r,'1, 1993' subject to 

IM 
	the following terms and conditions 

TEMPORARY STATUS i 

I) 	Conferment of temporary status on •a.CasuaF Labourer would 
not involve any change inhisduties and responsibilities. 
The engagement will be on daily. rates. àf payori' need basis.. 
You may be deployed anywher.e.within Atomic......"Mltiérals.. 
Division 	or any other constituent unit of Department of 
Atomic Energy on'the basIsofavai1ability''of.work.. 	At 
present your headquarters wil I 'be 	Northeastern Region, 
Shi'llong. 

 

. 'The temporary status will not however, be brought , 	 to the 
permanent establishment 'unless you ':.,'are selected through 
regular selection process fox'Group-D'posts.' 

Wages at daily rates with reference 'to the minimum of the 
pay scale of Rs 750-12-870-E13-14-940 including D A , H R A , 

and C.C.A.  

ivY Benefit 	of increments at the. same rate as"appllcable to a 
Group D employee would be taken into ac.couslt for calculating 
pro-rata wages for everyone  year of'serice" subject to 
performance of duties foratleast 240 days' (208-days ~ in 
administrative offices obsorv,ing5 days eek) in the year 
from the date of conferment.f.tempdrary 

v) 	Leave entitlement will be on a pro-rata' basis at the rate of 
one day for'every ten days of work. ;  Casual 'orany other 
kind 	of leave, except maternity' leave will 	not 	be 
admissible. 	You will also be allowed tocarry' forward ..,the 
leave at your credit on'yoür'i.egularlsatlon.' You will 	not 
be entitled to the benefit of encashment'. of leave on 
termination of service for any' reason or on your quitting 
service.,  

S. K. 	 1 

ASs;stn. Pêrsonr,c Officer 
AljoM!c A;NERALS 	t'Nm 
DEPARTMENT OF \i " ......

GY  

Govern;-,..... p  

SHlLLONG, , 



Maternity 	ie4ve for tady.caual labour'ers.as admisibte'.to 
regular Group D employees will be allowed 

50% of service rendered under Temporary Status 'would be 
counted for the purpose of retirement benefits after your 
regular isat ion.  

' 4 

':/ 	•.',Vjj) 
7 

viii)After rendering three 	gears' 	continuous.'servjce 	after 
conferment of Temporary Status, you wdüld be' treated on par 
with Temporary Group D employees for they purpose of 
contribution to the General Provident Fund, and would also 
further be eIigile for the grant of Festival Advance/Flood 
Advance on the same conditions.. as are;. applicable to 
Temporary Group D 

. employees, provided 'you . furnish two 
sureties from Permanent Govt. Servants of .Atomic .:Mi nera I S  
Division. 

 

Until jyou are regularised,, you 	ould be entitled to 
productivity I Inked bonus/adhoc bonus only at the rates as 
applicable to Casual Labourers. 

 

No benefits other than those specified above will be 
admissible to you with Temporary Status. 

xl) Despite conferment of Temporary StatJs,' your' services may 
be dispensed with by giving a notice 'of one month in 

writing.. You can also quit service by giving a written 
notice of one month. The wages for the notice period will 
be payable only for the 'days on whIch you are engaged on 
work.  

xii) You are required to fill up the encloged biodata form and 
attestation forms and forward:to this off joe immediately. 

(N4 Srinjvasa, Rao) 
Chief Adm1n1strat1v &Accounts, Officer 

To 

Shrmt 11 batO, ' 

Casual Labourer. ' 

Through•. Regional Director a, AMD, ShW, 

Copy to 
' -- 

Deputy Director (T)/(S)/t51,(R)i, AMD, Hydr 
: 
abad. 

Regional Director, NR/NERJER/'R/NWR.,SR,WR, AMD, 
New 
Saroda. 

 

• 3. Deputy Control ler of Accounts, AfID,"Hyderabad. 
4. APO, Adm.1/1I/ll1, SRO (Adm.V),'..AHD 	Hyderabad..' 
'5• AAO, Pay/PF/Scle Audit/Budget, .AMD, Hyderabad 
6. APO/S-P-8, 	.LCaLws.LEiuEg, ~ .p MID,  

. K. CHAKRABARTI '1 
Th PersonrPl Officer 

.TOtC MINERALS O1VI3ION (NER) 

. 	

OE7ARTENT OF ATOMIC ENEflGY 

Government of India 
I n-793 011  

- 

4 



Government of Lnda 
Department of Atomic Energy'  
Atothic Kiwerals DivisiOn' 

i-1O 153- 156, Begumpet, 

• •,: 	 s" 	Hyder.abadSOO 016. 

No.AMD-19/15/93 - Admfl. LV 	 • 	October  

In pursuance of G..4o.51015/2/90-E,St(C) dated 10.9. 1993 of 

Ministry of personnel. P.G. and Pensbn, Govt., of India, 

Department . of Personnel t Training, you have been conferred the 

tempørarY status with effect from Saptember.t, 1993. subject, to 

the folLowing terms and conditionS 

TEIIPORARI1 STATUS i 

1) 	Conferment of 
not involve a 
The engagement 

You 	may be 

Division 	or 

Atomic Energy 
present your 

Shillong. 

temporary status on a C'sua I Labourer would 

y change in his duties and 'responsibilities. 

will be on daily rates of. pay on need basis. 
deployed anywhere, within Atomic Minerals 

any other constituent unit of . Department of 
(?,n the basis.of availability of work. 	At 

headquarters:Will.' be' Northeastern Region, 

The temporary status wilinot how,ever'be brought on to the 

permanèij't establishment 'unless you' are selected through 

regulay' selection process for Group-,, posts.  

Wages at 'daily rates with reference to the minimum of the 

pay scale of Rs75012870EB149 40 including .D.A., H.R.A., 

and C.C.A. 

ivr Benefit 	of increments at the same rate as applicable to a 
Group D employee would be taken into account for calculating 

pro-rata wages for everyone year of 'service subject to 

performance of duties for atteast 240 days (206 days in 

administrative offices observing 5 days week) in the year 

from the date of conferment of temporary status. 

v) 	Leave entitlement will be on a pro-rata basis at the rate of 

one day for every ten days of work. ' Casual or any other 

kind 	of leave, except maternity leave will 
	not 	be 

admissible. You will also be allOwed to carry forward the 
leave at your credit on your regularisatlon. You will not 
be entitled. to the benefit of encashment of leave on 
termination. of service for any reason or on your quitting 

service. • 

t- HAKABA TI  
r- i.Ofcer 

ON (I'IERI 

I 	ATOMIC 	
AL 	

E 'lEGY 
EPPRTME 	

OF A I .. 

Govp.rnfle0t or ri 
SHILLONG-793 011 



tlternity 	Leave for lady casual iabourers.as admissible to 
reguLar Group D employees will be alowed. 

vi).50% of service rendered under Temporary Status 	would be 
counted for the purpose of retirement benefits after your 
regular isation. 

.viii)After rendering three 	years' continuous service 	after 
conferment of Temporary Status you would be treated on par 

• with Temporary Group D emplcyees for the purpose of 
contribution to the General Provident Fund, and would also 
further be eligible for the grant of Festival Advance/Flood 
Advance on the same conditions as are applicable 	to 

• 	Temporary Group D employees, provided you furnish two 
sureties from Permanent Govt. Servants of AtomIc Minerals 
Division. 

lx) Until you are regularised, you would be entitled to 
productivity linked bonus/adhoc bonus only at the rates as 
applicable to Casual Labourers. 

xi 	No benefits other than those specifIed above will be 
admissible to you with Temporary Status. 

Despite conferment,of Temporary Status, your services may 
be dispensed with by giving a notice of one month in 
writing.. 	You can also quit service by giving a written 
notice of one month. The wages for the notice period will 
be payable only for the days on which you are engaged on 
work. 	/ 

You arerquired to fill up the enclosed biodata form and 
attestation forms and forward to this office immediately. 

-L... 
(N. Srinivasa Rao) 

Chief Adminjstratve & Accounts Officer 

To 

Shr-i/ftxft flipin Twr Singh 
Casual Labourer 
Through: Regional Director 

NSR.A, ShIM09  

Copy to 	 - 
Deputy Director (T)/(S)/(B)/(R/cP, AMD, Hyderabad. 
Regional Director, NR/NER/ER/CR/NUR/SR/WR, MID, 
New DelhiiShillong/Calcutta/Nagpur/Jajpur/Bangalore/ 
Baroda. 
Deputy Controller of Accounts, MID, Hyderabad. 
APO, Adm. 3/Il/Ill, SRO (Adm.V), AfID, Hyderabad. 
AAO, Pay/PFlScaIe Aud1t.l3-udget, MID, Hyderabad. 
APO/O, -sR/CR/wnJEfl4HTR/p-1., AfID, 

• 	

• 	 ___ 

S K. CHAKRABARTI 
in PersonrFi Officer 

TO 	MINERALS DIVI 1ON (NER) 
DE IARTXIENT OF ATOMiC ENERGY 

Government of India 
C-4U I n1-7qR nil 
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Government of india. 
Department of Atomic Fiergy 
Atom ic '11, 1 1i rai s t)ivj s ion 	". 

-• 1-10-153-156, -Begumpet, 
.-Hyderabad-500 016. 

,No.AMD19/15/93-Admn. IV 	 October 	, 1993. 

In- pursuance of O.i.io.51015/2/90-Estt(c)  dated 10.9. 1993 of 
Ministry of Personnel, P.G. and Pension, Govt. of India, 
Department of Personnel & Trainingi you have been;cbnferred the 
temporary status with effect from September '1., 1993 subject to 
the following terms and conditions: 

 

TEMPORARY STATUS 

I) 	Conferment of temporary status on a Casual Labourer would 

not involve any change in his duties and '.responsibflit.jes. 
The engagement will be on''daily rates of pay on need basis. 
You 	may be deployed 'anywhere within AtomIc 	Minerals 
Division 	or any othe' constituent unit of -Department. of 
Atomic Energy on the basis of availability of work. 	At 
present your -head.quarterswfl) be 	Northeastern Region, 
Shillong. 	 S 	 , 

The , temporary status will not however be brought on to the 

permanent establishment, unless you are selected through 
regular 'selection process for Group-D posts. 

Wages at daily rates with reference to the minimum of the 
pay scale of Rs.750-12-870-E9-14-940 including D.A. H.R.A., 
and C.C.A. 

Benefit 	of increments at the same rate as applicable to a 
Group D employee would be taken into account for calculating 
pro-rate wages for every one year of servIce subject to 
performance of duties for atieast 240 days . (206 days in 
administrative offices observing & days week) in the year 
from the date of conferment Of temporary status. 

Leave entitlement will be on -a -pro-rat.a basIs at the rate of 
one day for every ten days of work.. 	Casual or any other 
kind 	of 	leave, 	except maternity, 	leave 'will 	not 	be 
admissible. You will also be allowed to carry, foruard the 

leave at your credit on your regu3arisatjon. You will not 
be entitled to the beneflt of encashment of leave on 
termination of service 'for any reason or'on. your quitting 
service... - 

'S i( CHAKR4BTI ' 
stn Ppr;onr.: Of f,er Ass  

S 	 - 	 ATOMtC \,l\iE1ALS flL' 'J? (NER) 
DEPARTMEN OF i 1. .'. 	E-iEGY 

Governñent o i ia 
- 	 ' 	SHILLONG-79' c1 



taternLtY teave 
?egular Group D 

for Ldy asuät' labourers as, admissible to 
employees will be allowed.. 

FA 

/ 

vith5O% of service rendered under TernpórarY Status 	would be 

counted for the purposeof retirement b8nefits after your 

regular isat ion. 

viii)After rendering three 	years' continUOUS service 	after 

conferment of Temporary Status, you would be treated on par ,  

with TemporarY Group D employees for the purpose of 
contribution to the General Frovident Fund and would also 
further be eligible for the grant of Festival, Advance/Flood 

Advance Ofl ' the same conditions as are applicable to 
Temporary Group D employees,' provided you furnish two 
sureties' from permanent Govt. Servants of Atomic Minerals 

Division. 

Until 	you are regularised. ' you would be" 'entitled to 

productivitY linked bonus/adhoc,on9y•t, rates as 
applicable to Casual Labouret.', 	: " ;' 	•': 

No benefitS other than those specified above,,, will be 

	

admissible to you with TemporarY Status., 	.. 	' 

Despite conferment of TemporarY' Status, your serviCøS may 
be dispensed• with by giving a notice ' of one 'month in 

writing.. 	You can also quit service by giving a written 

notice of one month. The wages for.th
,e, notice period will 

be payable only for the days on which you' are :  engaged on 

work.  

You are required to fill up. the enclosed blodata form and 

attestation forms and forward to thi
s  office'imrnediatetY. 

(N. Srinivasa Rao) 
Chief Administrative & Accounts Officer 

To 

Shri'. 	JOP!'  
Casual Labourer 	. 	 ' 	' 	•' 	'' - 
Through: Regional Director  

ER AM. Shil!Mg  

Copy to 
i. Deputy 	Director 	(T)/(S)/(B)/'IR 	

(F'), 	MID, 	Hyderabad. 

 Regional 	Director, NR/NER/ R/CR/ 	R/SR,/WR. 	MID, 

New 

 
Baroda. 
Deputy Controller 

. 
of AccountS, 	MID, 	Hyderabad. 

AMD, 	Hyde.r.bad. 
 APO, 	Adm.,l/ll/lll, 

Pay/PF/Scale 
SRO 	(Adm.V), 

	

1t/SUdget, 	MID, 	Hyderabad. 
 

'-> '6 • 
AAO, 
A P0/ &'- 	&Ri'-&R / U R /-ER / N ERt F' 	tWTh 	MID, 

2 

s. K. CHAKRABAPT) 
-  n; persOflh 	Officer 

MINERALS OIVflION (NER) 
P1 OMC 

OF ATOMIC ENERGY DEPARTMENT 
Govdrnmeflt of ;ndia 
SHILLONG793 011 



Government. of, incJi 

Depa1:me'it of' A:.nic Energy  

Atomic MInerals Divisiön 

1-10-153-156, ,Begumpet, 

Hyderabad500 016. 

No.AMD-19/15/93 - Admn.IV 
	 ,0t9er 	1993. 

In pursuance of G.M.o.51015/2I90EStt( 	dated 10.9.1993 of 

Ministry 	of 	Personnel, 	P.G. and Pensibn. 	Govt. 	of 	India, 

Department of Personnel t Training, you hvebeen.COflf9rr9d the 
temporarY status with affect from September 1, 1993 subject to 

the following terms and conditions: 

TEMPORARY STATUS i 

I) 	Conferment of temporarY 
status onaCasual. Labourer would 

not involve any change in his duties and responsibilities. 
The engagement will be on'daiIY rates, of pay on' reèd basis. 

You 	may be deployed anywhere within Atomic 
	Minerals 

Division 	or any othet constitueflt'Uflit 
of.' Department of 

Atomic Energy on the'basis 	
of work. 	At S.  of'availabilitY  

present your headquarters will be 'Northeastern Region 

Shiltong. 	 '. 

The temporary status  will not however be brought on to the 

permanent establishment uniess you are selected through 

regular selection process for Group-D'pOStS. 

Wages at daily rates with reference to £he minimum of.  , the 

pay scale of Rs.75012870'EB'14940 including D.A., H.R.A., 

and C.C.A. 

iv)' Benef'lt,' of 	incrernentS'at the 
same rate as applicable to a 

Group D employee would be taken into account for calculating 
pro-rata wages for every one year of, service subject to 

performance of duties for atléast 240 days (206 days in 

administrative offices observing 5 days week) in the year ,  

from the date of conferment of temporary'status. 

vI 	Leave entItlement will be on a pro-rata basis at the rate of 

one day for'evetY ten days of work. 	
Casual or any other 

kind 	of leave, except maternity leave will 
	not ' be 

admissible. 	You will also be allowed to carry forward the 

leave at your credit on yoiir regutarisatiofl 	You will 	
not 

be entitled to the henef it of . encashment of leave on 
termination of service for any reason or on your quitting 

s e r vi Ce. . ' 

S. K. OHAKRAaARTI 

Assstnt Peronr.II Of flcer 
ATOMIC " -JAL flf',/"RjN (NEL) 

	

DEPAI1,''i OF 	"' C 	'GY 

	

Gov. rn, - - c 	): 

SHLLUc' / ZJS L ii 



Maternity leave for lady casud labourts as dmisib[g to 
• 	 'regu[ar Group D employees wilt, be allowed.. 	" 

v(',j) 50% of service rendered under Temporary Status 	would be 
counted for the purpose of retirement benefits, after your 
regutarisation. 	

•:. 

•vlil)After rendering €hree 	years' Continuous service 	after 
conferment of Temporary Status, you would be treated on par 

with Temporary Group D employees for the purpose o f  
contribution to the General Provident Eund,.and would also 
further be eligible for the grant. of Festival Advance/Flood 
Advance /on the same conditions. :'as are applicable to 

• Temporay Group D employees, provided you furnish two 
sureties from Permanent Govt. Servants of AtomIc Minerals 
Division. " 

lx) Until you are regularised, you would be entitled to 
• 	productivity 'linked bonus/adhoc'bonus only at the rates as 

• 	applicable to Casual Labourers. 

No benefits other than those specified above will be 
admissible to you with Temporary Status. 

Despite conferment of Temporary Status, your, services may 

c be dispensed with by giving a.notie of one month In 

writing.. You can also quit service by giving a written 
notice of one month. The 'wages for the notice period' wi,l 1 
be payable only for the days on which' you are engaged on 
work. 

• xli) You are required to fill up the enclosed biodata form and 
attest.atjon forms and forward to this, offIce Immediately. 

(N. SrinjvasaRao). 
Chief Administrative &.Accounts 

To 

Off Icer 

 

Shri/21rX. 	Priri1 Th.tte 
Casual Labourer 
Through: Regional Director 

N1R AMD, Sbi11"' 

 

- 

Cop'to 	 '..' 

Deputy Director 
Regional Director, NR/NER/Ep/CR/NwR,SR,UR, MID, 
New •Delhi/Shillong/ca3cu.tta/Nagpur/Jajpur/Bang}0, 
Baroda. 	 ' 

Deputy Controller of Accounts, MID, Hyderabad. 
APO, Adm.1/11/l!1, SRO (Adm.'V), MID, Hyderabad. 
AAO, Pay/PF/Scale Audit/Budget, AID, Hyderabad.. 
APO/6P9- SR-/CR WR-/ER/NERI 	H%Th, MID, 

2 	
, 

. K. OHA.KRABARTI 
• " 	persnr:1OiC' 

TOMlC MINERALS iViON (NER) 
RTMENTOFATOMh 1 N ' 	 • 	OE 	
Government of India 
SHILLONG793 011 



To 	

The Regional Director, 
Atomic Minerals DivisionrrER, 	 0, 

(Thiouh Proper Channel) 

	

0 	811b:— Request fo r-ext-ensicn of J 6 in in r Time 

As per the letter No. kMD ..1 9/ 1 5/93_A.IV(vo1.II) dated 
20.12.1995 from C. A. & A..O., AJD, TTydezabad I have been transferred 
to AND, CII Group, Hyderabed arid asked torprot at }lydernbad 

• 	 before 22.01.1996. As Elyderabad is very far fromShil1Ong and 

it Is very difficult to get Railway tickets for the above date. 
• . 	. The transfer order was receI'ed by Ee.On 10.01.1996. 'So I kindly •0 	

requesting you to grant extension.ofJoiinlng time upto I0.02.1996 

( 	 •.: •.. 	. . Yours faithfully, 
0 	

, 

0 	 • • 	 • 	 • 	 . 1 	(GopaLRaIJ) 
0 	

•' 	 • 	
•. Caeual Labourer(T.S.) 

0 	 . 	
• 	L.. AD,flER 

- • 	 •'. • 	 • 0 

	 , • 	
• 	 S. K. C( 	othc - 	t.:-1,t1' 	

0 • 	 •• 	
• 	 ASS 	

Person 

toINERALS • 	
0 
 - 	

/ 	 . 	 •. • 	 . • 

	 AT 	 •0 

OE9A r tH ofl 8  

SHILLONU 



/1 

/ 

•5 	

'S 

To 

-- - 	 - 	 - - _••., ¶' I - -. IrI i'ogiom. 
Ato2io MinerflL3 Division,t, 

(Thrn2gh Fropr Cbann1) 

'ub:— iequeQt for exteruion of Jointh$ Tirne 
m,to 10.fl?.l996 o trnnfor to APD Tiydrabnd 

sir, 

An per the lttor No. A? 19/I5/93.Ad3.TV(VOl.IIT) aatot 

20.12.195 f,rom C. A. & A.0.,',.AXD 0 - - T'p!erab3d I have been tranferrcd 

tr /'T,  C7I Group, }yderaba nd acked torvprot at Uydrnba& 

forc 22.C1 e iC6. AS TTyderabid in 	r from b1Uong and 

It hi vnry dlfficu't to grt Thi.1l-ay Ucket for the aboveite. 	- 

The trnnfer or'er une rcceiv4 by r. e HK 10.01,19960 	I kindly 

requOr3ti)Vol' to grzt Qxe1ricn of Jc jdnins tize npto i6.02 . 196 • 

Yoirr' fatthfuiiy, 

• 	 '!(u 

5 ' 	 • 

S K. CHAKPABATI 	( 
• 	 Asistaflt Persohne Of ficel' 

• S 

• 	ATOMIC MNERALS QIVfliON (NF) 

• 	DEPARTMENT OF ATOMIC ENERGY 

lia
S 

SHLLONG 792 011 

• 	 " 



P 	(C  

Dt. .10. 01 1996ci 

To,  

Chief Idministrntive & 
0 	 Accøunti Officer  

.tomic ilinernis Divinon 	- 
AND Complex, Begurnpet  
Hyderrbid - 500 016'  

Tr'R0UGU r0PR Ci&Y?1L 

six, 
5 "'•• 	 '•"' 	 5••" • 

Received today the order 1ntimtin. e:to
: 
 report: to-ltsst. 

Personnel Officer, Adminiatrtion-VI, A1W, Hyderhd by 22.01.96. I 

wish to sny that I wil1inly 	ree to this trntfei. 

I humbly renuest you to postpone m reporting date from 22.01.96 

to 10.02.96 RS It is very difficult to ret" F.iflny.Ticket from he:e so 

soon. Sir, I h'we to proceed to Cuwht1 for•mj tickets ndi,trying 

my best to book ny ticete so s to r'c on or before 10/02/96. 

Pleise cofl3Lder the cae grid do the needful in this, matter. 

V -inkinC. 3ou, 

fours t3 incerly, 

• 	 S 	 .,' 	

5 	 " 	 ('L 

	

ft ) 	
'---" 	•L 	 S 	 , 	

05 	 ' 0 	 - 

(3unl Xumr fl'hktO) 
S 	 '' 	 "'• 	 ' Coun1 •Lqb'urer on Temp- 

S 	 , 	, 	crory Utitus. 
I t '1 L 	 iD/lii{/..h illong. 

( 

I 
0 	 , 	

0 	 '•• 	 ' S.K:CHAKRABAPTf( 
cifl PersonrP Officer 

ATo:TI M!NEPALS DIVflON (NFR) 

DEPARTMENT OF ArOMC ENERGY 
0 	 Government of In lie 

	

S ,S 	

' 	 SHILLONG-793 Oil 



,1 

• 

	

The flOg1O1 Director, 	 •. 
- 

• 	 VIILC N1fleT]. Dlvi 
3 011. 

(Throngs Proper Channel) 

sub:— Roquee for extoj0 of Jolnft, Ti' 
.2j.Q. 02 . 1 996onjrnnço,. 

	

As per the letter Iro, A 	
&i/cocl 20.12.195 from C A. & A.O. A?D, 

Pyderat'a4 I have to 	 been -t8fed 
MID, CI Group, Ryderabad nd asked torprot at T'!erf'bad 

before 22.01.1g95 As Tydorata l very 
tar from Shillo 	nd 

it In very diffIlt to get Railway tiekete for the above date. 
The tranefer orcer vRs recelv',d by 	on 10,01.1996. 	o I kindly o requer3tlng ,- u to grnnt extenait)n of Joj ilig tire t!pto 10.02.1996. 

Ycrc faithful]y, 
- 	 • 	

S 

(1'r 	1iut') 
"- 	-1 T.. S - 

' 

IS . K.SCHARABA S I,  

Persoflf p  
• 	

ALS DVIQN( ' TOMIC 	
• GY O'?ARTMENT OF ATOMIC ENE 

Government of In 

	

• 	 • 	SHILLONG 793  O. 	• 	• 

1 

To 



I 
	

c _A_L.i 	
I 

..-. 

1- - y -11(j e ( 

14) 

	

b 	 t b-/q3 4"- 

j r , 	 1r4 	 P 

1 	1 
K 	 eLoP 	t 

nit oTLJ 
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) Ii 	f--L 	. 

Cc  

QQ  

INV 

•— - 1, . 
• 	

0 	

0 	
i 	. 	I 

Q 
• 	 .• 

k 

n t p ersonro Of 

,TO' ,  11C 	
ERALS OIV T (NR) 

-?ARTMENT OF ATO 	
E jEr;GY 

Govern ment of  In ti  

SHILLONG79 01" 
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/\? 	 Government of India 
• epartment of Atomic Energy 

Atomic Minerals Uivision 

APt Complex, 
Begumpet, 
Hylierabad-16 	'. 

NO.Af1D-19/15/93-'Ad. IV (Vol.111) 
	

February 09, 1996 

• •. 	 In pursuance of this office letter of even number, 

dated 20/12/19g5, the following casuci labourers (Temp.Status) 

have reported for duty at CI.I Group on transfer from N.c.R., 
Shillong on thu date mentioned biou and have been posted to 
work at Camp: K.K.Thanda: 

/ 	 Si. 

	

c,No. 	N a m e Dateof 	Place of 
joining 	work Hqrs. 

- 	•--____ -- S/Shri 

Joseph Murmu 	. 	09.02.96 (IN) 	.K.Thande 	Hyderabaci 
Bipin Kumar Singh 	09.02.96 (EN). K.K.Thanda 	Hyderabad 
Sunhl Kr. flahato 	09.02.96 (IN) K.K.Thanda 	Hyderabad 
Qopal Ral 	. 	09.02.96 (EN) K.K.Thanda 	Hydrrabad 

5, Parimai Dutta 	09.02.96 (IN) K.K. lhanda Hyderab ad 

40 

(K.K.K. S INCH) 	?Yc 
Assistant Personnel Officer 

stribut inn: 

Deputy Director (B/J), APt, Hydcrabad. 
Regional Director, NCR, APt, Shillong. 
Head, CII Group, hMQ, Hydorabad. 
Inchargo, PIISG, APt, Hyd orabadllnchargo ;  Drilling Group, APD,HYD. fy. Controller of Accounts, APt, Hyderabad. 
fy. Chief SecuHty Officer, •AIID, Hyderabad. 
Administrative Officer-Ill, AMC), .Hydrabad. 

B

~An  

dinator, K.K. Thande Camp, PU: eJdavoor, 
onda tistrjct

, Admin1jITrj, Hyderabad. 

10. AAO (Bills), APt, Hydcrabad. 

'flinT 

I. 

,1•y 	

1) 

'I 

(K.K.K. SINGH) 	If?,.fl 
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O.A. No. 11/96 

North Eastern  Region Atomic 

Minerals Workers Union & Ors. 

-versus- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAI-!ATI BENCH 

Union of India & 0rs. 

-And- 

In the matter of : 

Rejoinder submitted by the 

applicants. 

The above named applicants 

MOST HUMBLE AND RESPECTFULLY state as under : 

1. 	That the applicant deny the correctness of the 

statement made in paragraphs 2,3,4,5,6 and 7 with 

reference to the brief history of the case and further 

beg to state that all casual workers i.e. member of 

the association of the Atornatic Minerals workers 

Union are represented with regular nature of job 

which is admitted by the respondents in their official 

correppondences and now they cannot make any departure 

to frustrate the legitimate demand of the applicants 

for regularisation of their services and also against 

their grievances against irregular and illegal transfer 



Of casual workers from the office of the Regional 

Director, AND, Shillong to Hyderabad. Therefore the 

statement of the respondents that the casual labourers 

are recruited for assisting the regular staff As and 

when required basis is categorically denied. The 5 

members of the aforesaid association were transferred 

from the office of the Regional Director AMD, Shillong 

to the AND at Hyderabad with an ulterior motive to 

harass the members of the aforesaid association although 

works are available in the NER Atomic Minerals Division. 
Lkf1t 

However they were transferred even 	TA/DA and the 

respondents are duty bound to pay the travelling ailowance 

and Dearness Allowance/when the five members of the 

Association are transferred to Hyderabad on public 

interest. 

The applicants further categorically deny the 

statemeit made in paragraph IV of the written statement 

that the activities of Atomic Minerals Division have 

been reduced very substantially as one of the project 

Domiasiathas been closed but in fact all machineries 

and equipments are still in the project site and Domiasiat 

and the casual workers posted in the Domiasiat are 

working in the site. Be it further stated that it is 

again now decided by the Headquarter, Hyderabad that the 

Domiasiat project for which the five members of the 

AssociatiQn were transferred to Hyderabad is now going 

to be re-opened very shortly. 

Contd. .P/3 
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Moreover although the Domiasiat project was 

closed another project namely Kulang Tiang (New Project) 

has started functioning. Therefore the statement made 

by the respondnts in the written statement is misleading 

and deliberate. Therefore the five members who have sought 

to be declared surplus in fact they are not surplus 

rather now more work is available in the NER due to 

openindl of New Project like. Kuling and Tinang. In this 

connection it may further be stated that Shri Gopal Rai 

who is president of the North Eastern Regional Atomic 

Mineral Worker's Union is also transferred inrtkx only 

because the aforesaid Union has 	 the authorities 

• for regularisation of the services of the casual workers 

who are members of the aforesaid Association and it is 

I 	
. 	an attempt made by the respondent to frustrate the legitimate 

demand of the association by transferring the off ice 

bearers of the Union in other region. 

The applicantfurther begs to state that the 

statement made in paragraph 5,6,7 are not corret and 

further begX to state that the transfer is made not in 

public interest as because wor1are very much available 

in the North Eastern Region but five members of the 

Association were transferred to Hyderabad, headquarrg, 

with an ulterior motive even the authorities before 

transferring the members of the association at Hyderabad 

did not finalise their seniority Position and also did 

not indicate, what would be the position and status in the 

new office at Hyderahad and even they were not paid TA/DA 
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for joining in the new place of posting. Therefore the 

regularisation of the 5 members who have been transferred 

to Hyderabad has now become very uncertain as their 

seniority and other service condition before their posting 

at 1-lyderabad has not been finalised and it is also not 

•finalised what would their status in the new office at 

Hyderabad whether they will be treated senior or junior 
• 	 Casual 

to the other/workers who are already posted in the new 

project at J(.K.Thanda at Andhra Pradesh. If there was 

genuing shortage of works under the 	office of 

• 	the Regional Director, NER in that event there weald not 

• 	have been any grievance for the applicant for joining in 

the new project at Andhra Prddesh but when works are 

• 	 available and two new protects has alady been started 

functioning namely Kulung and Tiang Projects therefoee 

transfer and posting of the 5 members to K.K.Thanda 

Project inAndhra Pradesh is malafide and arbitrary and 

especially when the Damiaproject has decided to reopen 

therefore the 5 members of the Association are liable to 

be posted back in the office of the Regional Director, 

AND, 8hillong. So that they may continue to enjoy their 

seniority position and status as casual worker under the 

Regional Director,j, Shillong, 

2. 	That with regard to the statement made in 

paragraphs 	3,5 and 7 of the written statement are 

categorically denied by the applicants and further beg 

to stated that the mere statement of the respondents that 

their seniority position is not affected due to posting at 
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K.K.Thanda Project in Andhra Pradesh cannot be taken 

for granted and the authorities require to make declaration 

protecting the rights and interests and also seniority 

position of the 5 members who were transferred and posted 

at K.K.Than&tproject at Hyderabaã,. The aforesaid Associa-

tion is registered under the Trade Union Act and affliated 

to Regional Coordination Comittee therefore it cannot be 

said self styled Association or Union. Moreover the 

aforesaid Union has submitted all the relevant papers 

before the Regional Director, AI1D, Shillong long back 

since 1992 for recognition but theauthorities even did 

not feel like to make any communication as regard the 

recognition of the Association. Therefore the Association 

• 	
0 	

cannot be held responsible if the same is not recognised 

• 	 by the authorities due to the wilful negligence of the 

• 	 respondents. Normally the casual worker are betg recruited 

on the basis 6f local requirement however casual workers 

may also be transferred only in the public interest if 

the works are not available in the projects where they 

were initially recruited. But in the instant case although 

works are available and two new projects have started 

functiông in the North Eastern Region, although one 
L< 

project namely m4 was closed for a very short period 

and again the authorities of the department have decided to 

reopen the .Damiacia\-Project therefore' the transfer of the' 

5 members of the aforesaid Association are not in public 

interest to K.K.Thanda Project at Arunachal Pradesh. Therefore 

the Hon'ble Tribunal be pleased to direct the authorities 

to bring back the5 members of the Association whoare 

posted at K.K, Thanda Project at Arunachal Pradesh on trans-

fer from AND, Shillong. In this connection it may also be 



stated that the casual workers are very, low paid Group 

'D' employees and therefore it is very difficult on the 

part of the casual work4-rs to naintain double establishments 

one at Andhfta Pradesh and another at North Eastern Region 

even the attitude of the respondents is so harsh that 

they even did not grant TA/DA for joining at the new 

project namely at K.K.Thanda Project at Andhra Pradesh. 

3. 	That with regard to statement made in paragraphs 8,9, 

10,and 11 of the written statement the applicants deny 

the correctness of the same and further beg to state that 

as the transfer is made when sufficient works are available 

under the Regional Director, AND, the opinion of the respon- 

• 

	

	dents as stated in paragraphs. 9,10 of the written statement 

to accommodate the surplus casual labourer to help them 

on humanitarian ground were transferred cannot be agreed 

to because nearly 40% of the pay of applicant has been 

reduced immediately after filing of the Original Application 

before this Hon'ble Tribunal to the members of the Associa-

tion although it is very categorically stated in various 

official correspondences that the casual workers who are 

members of the Association are recruited for regular nature 

of job and now the same respondents on the plea financial 

crunch reduced the pay of the members of the Association 

to the extent of 40 0/a and the extension for joinnq time 

granted by the authorities for joining at the new place 

of posting I.e. the project at Andhra Pradesh was absolutely 

necessary and justified as they were not granted even TA/DA 

for joining in the ne* project in K.K.Thanda Project at 

Andhra Pradesh in the public interest so the kindness or 

humanitarian consideration shown on written statement cannot 

be agreed with. 



2L21 

-.7 - 

4. 	That the applicants deny the correctness of 

the statements made in paragraphs 13,14,16,17,18.1, 

18.2, 18.3, 18.4, 18.5, .18.7 and 18.8 and further beg 

to state that the transfers were made with an ulterior 

motive and forced the Union to file the Original 

Application before this Hon eble  Tribunal for ends of 

justice and the applicants/members of the Association 

who are transferred to K,K.Thanda rojcet are entitled 

to TA/DA. It is further reiterated that the applicants 

are entitled to TA/DA for joining on transfer to K.K. 

Thanda Project. The statement made in paragraph 18.1 and 

18.2 is misleading that the association is in full 

agreement with.regard to the statement that if there 

is exigencies of work even the casual worker are also 

liable to be transferred anywhere in India but.in the 

instaift case sufficient works are available due to 

opening of Aulung and Titang project therefore their 

transfers to Andhra Pradesh is not in public interest 

but only with an ulterior motive to harass the applicants. 

5. 	That with regard to the statement made in 

paragraphs 19,20,21,22,23,24,25,26,27,28,29,31 and 32 

of the written statement are categorically denied 

by the applicants and further beg to state that when 

sufficient works are availab&e in the NER under the 

Regional Director, A1D, Shillong particularly in the 

cirdumstances when two new projects namely Kulung and 

.Tiang has not been opened and when the authorities 

have further decided to reopen the Damiaciat Pràject 



N  Act 

am 

Particulaly under the circumstances the casual 

workers who are recruited on the basis of local 

recruitment liable to be F'88-ted repatriated in the 

office of the Regional Director, AND, Shillong and 

under circumstances the Application is deserves to 

be allowed with costs. 
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VERIFICATION. 

I, Shri Nandan Shah, son of late Tara Shah 
• 	resident of Nongmynsong, 5hillong, General Secretary 

of •• the Mineral Works Union, applicant in this O.A. 

11/96 and am duly authorised by all the members of the 

• 
S 	Association to verify this rejoinder to the aforesaid 

• . 	O.A. and declare that the statements made in this 

40 
rejoinder are true to my knowledge and belief. 

I sign this verification On this the /2 - 
day of )'pf- - 1996. . 	 . 

.?LTA 	iL 

67z'ra/ Secrezarp 

• 	 40tt1&'Efr ion& AtO$ 

MIn.rals Workers Unions  
(Regd. No. 79) 

Jongmvnson. Shuon. 793OJ 

• 	 S 	 SIGNATURE 
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V AK A L A T N A M A 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH 

GUWAHATI. 

original Application No. I /3 

. .. . Applicant 

Union of India & Ors. 	 . . 	 Respondents 

I haie- entered appearance in the aboVe case on behalf 

of the Union of India andz Respohdent5N-o. . . . 	. . 

on this . 	thay of 	. . . of 199 

( 
GOLAP SAR14 

) 

Addl.Central Govt.Stan-.ding Counsel 
Central Administrative Tribunal 

Guwahati Bench. 

/ 


